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FORM No. 4 
-(See'Rule 42) 

IN THE. 	CU1.1ATRAL 	ADMINISTRATIVE 	TR IB UNA L 
GLUAHATI b -ENCH:G0WAHRTI- 

GRDERS  SHEET 

APPLICATION N'0. 	 6b 

Applic i  nt :'T 

A&Ocate f or the Applicant: 

A6 Adv  oca ta f or the fiespondant: 

Notas  the Registry 	 Uate 	Order of the Tribunal 

(kpplication 	is In fOtM 

but 6.0 1  
8.10.01 	Present 	Hon'ble Mr. Justice D.N.Chowdhury, 

in t ii 
pjoil ~ ),) v.-Oc - filet] Ode 	 Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, Member (A). 
for S 	 ie 

Issue notice as to why the applic'at 

shall not be admitted. Notice returnable 

ofour weeks. List on 23.11.2001 for furt S', py 
orders. 

Heard Mr. M. Bimal Sharma, learned 

counsel for the applicant on the interiR_ 

rayer. 

Issue notice as to why the interim 

~rayer shall not be granted suspending the 
C!;a_ 	

order dated 6.9.2001 relating t the transfer 

0  of the applicant - T. K. J. Singh from Manipur 

SSA to Mizoram SSA. Returnable by four weeks. 670) 	
L. 	A.K.Choudhury, 	learned Addl.C.G.S.C. 

ccepts notice on behalf of the respondents, 
j) A10 	

list on 23.11.2601 for - further orde'rs. 
% 

J)'/ 	I /I I I 	
rvi~ L 
T 
 anwhi-Le Lhe OperaLion OL Lhe impugned order 

dated 	6.9.2001 	shal 1 	remain 	suspended 

0~ 
	

C' 	 *ncerning the applicant - TI.K.J.Singfi.. 

Me er 	 V 

trd 



Q of 2001 

23,11401 	Written statement has been fi.1 ed. 
The application is a dmitted and Posted 
for hearing on 14,12,01 as agreed by the 
Parties *  &he applicant may file rejoin- 

.-Aer-if any within 2 weeks. 

v 	Chairman 

M 

14*12*01 	The learned counsel for t 
I 
 he 

f 	 applicant informs that the applicant 
,qr 	 has since been Promoted and he has 

sought instructions from - the applicant 
T(b..k, ,2_&43 and he wants to short adJournm4nt. 

List on 18* 1 *.Ol for hearing* 

Mal 

im 

18*1*02 	Mr.M*B*Sharma learned counsel for 
the applIcant.has produced a copy toZ the 

' 601  under which the order dated 4*11*2 
applicant has been t ransferred on promo-
tion and he also submit s , that .. in. view  of  

the Promotion order dated 4. ll,, 200i he 
does not want #~'to press the appI46atton 
and the wants to  withdraw the applicafton b-- 

C"I 	 Accordingly 6 dismissed on withdra wal *  

im 	
M ember 

13 
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P j  
I N T-ldE GIENTRkL AD1,1IIIISTRATIVE TRIB UNAL 

GU',,,A.HA.TI 3.619GH -. GU ~AIATI 

O.A. No. 410 of 2001 

T. Joykuai ,~.r Singh 

-Vrs.- 

The Union of India 
and other s 

I  -'4N a-  E  X 

61. No. Description of documents Page No. 
relied4- upon 

1. Applicatton (ReJoinder) 1 	- 3 

2. Aff idavit 4 	- - 

3. Annexure 'W14 	Transf er ord er 5 	- 7 
-i u d-- ted 16-5-2000) 

4. Annexure A/15 (Rel e4sed order 8 	- - 
d-,ted 3-7-96) 

5. Annexures A/16, A/17 ?,nd A/18 9 	- 11 
(helease orders dt. 5-10-01 7  
1-10-01 and 12-11-01 res- 

Pectively) 

Signature of the 

kpp 

31 	t 

uk 
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IN T-HE CEINTRA,1, AD14INISTRATIVE TRIBMAL 
GUWAHAM BENCH -* GWAH.M 

O.A. NO. 410 of 2001 

IN  T4-' -' ATTER OF 

Shri Takhell,- -ob am JoykLru, ar Singh 

.... APZL  !GA  NT 
-Versus- 

The Union of India and 
-ier s 2 otl 

_&.N ~T,  

I n the matter of Rejoinder on behalf 

of the Applicant against the' Written 

Statement of the Respondents No. 1 2 

3 dated 23-11-2001 

M.  ~iz ~2, P 10TEiLX —Sh-E1 A4Tq__-v 

	

J- 1 	That with reference to the Written Statement of 

the Respondehts, the &PPlicant denies all the allegations 

and statements made by the Respondents in t.11eir Joint 

Written statament except those the A PPlicant specif ically 

a dm it s 

	

ii 2. 	Th-,3,t with ref erence to paragraph -T\To. 11 of the 

Written statement in respect of the lidy offic' ials regarding 

transfer, the applicant humbly subuits that there is no such 

follow up rules in tile Depqrtment as one Smt. Ere-nita Devi 

Yaikhom Of 'I'lanipur Division/6SA ~Imphal was transferred from 

Imphal to Dim,, pur vide order No. 1(80)99/CE-1,1,1!Z/GH/2984 

... dat ed 



~Le 

- -0 V2) '. - 

Dated 16th iA.,jy q  2000 of the Chief .6ngineer (0) , Telecom 

Civil Guwahati  and  as such the allegations and submissions 

Inade Under paragraph No. 11 is nothing but a Plea for 

rejecting the petition/appLication of the applicant by -~,Ry 

means or for defrauding the claim of the ipplic-Int. 

Annexure A/ 14 is t~ie copy of the 
order dRted!4 16-5-2000 showing 
the n,)me at 61. No. 19. 

That with reference to p-aragraph No. 16 of the 

written stritement of th e  respondents reg-.rding one Shri 

Samarendra Singh stiting that Shri Samarendra Singh who filed 

O.A. No. 184 was still in the strength of the S.S.A. on the 

date of f il ing of the OA. In this connedtion it is submitted 

that :Is per Am-lexure A/11 bo the application it clearly shows 

that the OA filed on 29-8-96 qnd stay order passed on the 

same day d-Ited 29-8-96. But ;jhri S,-3~narendra  Singh was relixed 

on 3rd July, 1996 which ifter staying Is Usp ending the tr_- U 	L.jnsf er 

qe~sje 	- b,~ - g4nished for their order. -The.. r 	Qhd eiftt s 	__rve& jq 

f,,  ,Ilse submissions. 

Annexure A/15 is the copy of 
rel ease order dated 3-7-200. 

Th-It in regqrds to paragraph No. 16 of the Written 

stat- ement tiiat the jppLicjnt h-i.d beenreleased on 26-09-01 

(Annexure R/4), it is huitbly submitted that the Annexure R/4 

is a manufactured documentj The applicant attended his Office 

till 26-09-01 -Ind from 27-09-01 he took le ave on Medical 

1ground. It never issued to the applicant even at his residence. 

It is humbly submitted that the normal rule for a transfer 

is that;first the authority will ask for h- Ind over t- ~ie cniqrges 



A/ 

IA 

than release order will be issued and thereafter struck-off 

order f ollows. -However, ris per Annexure R/4 the -applicant 

was struck off without rele,-Ised order triAt -too without h!jnding 

over of the charges as such it is purely a m '11-1-fide act Old 

the IjRart of tho respondents in order to defrauding the claim 

of the applicant. This order of struck-off is uhknown to the 

service rules. 

5. 	Th-  ,Lt it is humbly submitted th, ~at the relievers ihxi 

Shr i Ph. Mochl, Singh, (b) Shri N. N.--.1bakum--jr Singf -i and 

c) Shr i N. BraLeshwar Singh nppearing at 3L. Nos. 1, 5 and 

9 respective at Annexure A/6 (impugged order) released only 

on 5--10-2001(w.e.f. 08-10-2001), 01-10-2001 and 12-11-2001 

after completing for.ailities. However, in tne case of the 

applicant l  Annexure RA never mentioned about release order 

and as such it is m-.de  with mqla-fide intention. One Shri 

Mi~ni,kumar Khaidem,the reliever appearing at ~,-tge 61.No. 7 

of the -knnexu-(-e A/6 has not yet been released till date g  

hence'i the Respondents' act are purely a mala-fide ones. 

Annexures A/16 1  V17 and A/1181 
are the released order copies 
dt. 5-10-01 )  1-10-01 and 12r11-01 
r esp ect iv ely . 

Signature of the Applicint 

MLI-PAY —IT 
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A  F  F  I  D A'  V I  I ~ 

0 

;j~Vlj I,  Shri Takhellambam Joykumar Angh, aged about 39 yrs, 

son of late T. Gourch,,Ind '~ingh, occupation employee of 

Bharat Sanchar Nigam Ltd. 1  Department of Telecommunication )  

resident of Top Awang Leikai )  P.S. I'lorompat, Imphal Fast 

District, Manipur, do hereby solemnly affirm and say as 

follows : 

1 1 	That I Pm the applicant in the accompanying petition 

and as such I am fully acquainted myself with the f- U L 	 -Ict s 

of the case. This is true to my knowledge. 

2, 	That the statements in paragraph Nos. I to 5 	except 

the legal points of the accompanying petition are true 

to my knowledge and true to the records al"d the legal 

points are my humble submissions. Uie Annexure A/14 to 18 

ate, from my personal records and official records received 

in my officiq, 	 records, 1 	.1 capacity and also from Official 

This is true to my lalowledge. 

Verified. that the contents of Para NO. 1 and 2 above are 

true to my k:nowl.--dge and belief and humble submissions. 

Imphal, the 	 Sign-~,ture of the deponeRt 
12th December,2001. 

By 

C  ate. 

SojewmN 0fj ,m,,, ~ ~-fnre me 01tal 

fin the m 

Tbe 

C 17t 12 
Oath Commissiomer, 

Manipur 



AMI 

GOVT OF INDIA 
DEPARTMEN'r OF TELECOM SERVICES 

(CIVIL WING) 

i 	0/0 THE CHIEF ENGINEER(CIVIL), TELECOM CIVIL 
ASSAM ZONFI, 

ULUBARI, OUWAHATI 

No, 1  (80 ) 99 / CE-NEZ / GH /  2984  
D 

. 
ated 16th May,2000 

ORDER 
Following transfer orders in the grade of Junior Engineer(Civil) working under Teleconi Civi I 

Assam ind NE Zones are hereby ordered In public interest with immediate effect: 

SN 	OFFICER 	Present Posting 	.Transferred to 
Remarks 

at / under 	under 	at 

I 	Shri P K Goswarnii 	AE(C), TCSD I 	AE(Q, TCSD Vice Shri S K 
Itanagar 	Dharamnagar Chakraborty Transferred 

2 	Shri )(rishendu 	AE(C), TCSD 	AE(C), TCSD 5 Against Existing vacanc ~ 

Sarkst 	Bongalgaon 	Guwahad 

1 3 	Ananda Ram Boro 	AE(C), TCSD 2 	AB(C), TCSD .  Vice Shrl Krishendu 
Ouwahad 	Bongaigaon Sarkar Transferred 

4 	Shri N L Shill 	AE(C), TCSD 	AE(C), TCSD 2 Against Existing vacaancy 
Dibrugarh 	Nagson This islin partial 

modification of Transrer 
order No. 1(80)94/CE- 
NEVGW345 dtd 19-3-0t; 

5 	Shri Swapon K 	AE(C), TCSD 	AE(C), Against Existing vacancy 

Baruih 	North 	TCSD(Assant) 
lAkhimpur 	Tinaukia 

'6 	Shri Bi3hnu Pads 	EE(C), TCD 2 	AE(C), TCSD I In Telecom Civil Store 
Adiftari 	(NER) Silchar 	(Store) Vice Shrl A S lluiltayssiha 

Guwahati Transferred 

7 	Shri S K 	AE(C), TCSD 	AE(C), itou 	vice Shr wapan 
Chaki aborty 	Dharanufagrir 	North 	Barvah Tranorwred 

Lalthimpur 

9 	Shri Nikhil Ch 	EE(C), TCD I 	AE(C), TCSD 2 Vice Shri Samir Das 
Deb 	 (NER) SlWinr 	licangar 	Transrarred 

-v-y 9 	Shri TAmesh Rn 	AE(C), TCSD 	AE(C), TCSD 	Against Existing vacn ,  
NER Tiijpur 	Assam Tejpur 

LA 



A 

------------ 

"A soll S P&rveell EL(C), TCD Al:(C),'I'CSD 2 Vice Sill"'al) ill Shanking" 

Laskar Shillong Shillong Dey I ran3ferr d 

Al;~Q. I*CSD I A r. (C), TCSD vice Sill -iTnIllesh 14,11 
Chou dhary Tran'sferred Agartala NER Tejpur 

\11  I 
11 

Shri Shyallml 
Uhowmic ~ 

Shri 13haskar 
P Pinkay"ths 

Shii N L 
Choudhary 

JS Shri Debashish 
Dutta 

vi, Shri Bijoy Dey 

"I Shii lkajeshwar .  
111iswas 

—10tr Shri K Senatomba 

4A,  . 
Siou 11rcmita Uevi 

6 ,4 
7 

Slwi AS 

I Slu i TapAsh 
Shankar 1), 

0 Shii Md. Babul 44 I lussain 

Sill! S Das 
Purkayastha 

A~ 

Mt 't 

.44 

AE(C), TCSD AE(C), TCSD Vice Shri Mihir 

Dharaninagat NER Silchar Bluttlachaijee 

AE(C), TCSD AE(C), TCSD Vice Shri N L Choudhary 

Aizwnl (NER) Silchar transferted 

AE-i(C), - 1 -CSID A - *(C), TCSD Vice Shri K.  Senatomba 

(NER) Silchar Lunglei Singh transferred 
I 

EE(C), TCD AE(C), TCSD 2 Vice Shri Bijoy Dey 

Dimapur Dimspur transilerred 

AE(C), TCSD 2 AE(C), TCSD I Vice Shri Rajeshwar 

Dimapur Shillong Diswits transferred 

AE(C), TCSD I ..  AE(C), TCSD Against Existing vacancy 

Shillong Karimganj 

AE( . C), TCSD AE(C),-TCSD I Vice Sint Premits Devi 

Lunglei lnq)haI Yaikhont transrerred This 

Is in partial modification 
of Transfer order. No. 
1(90)94/CE-NEZ/OW345 

did 19-3-99 

AQQ, TCSD I AL:(C), TCSD.  I Against Existing Vacancy 
Dininpur 

AE(C), TCSD I EE(C), TCD Against Existing vacancy 

Guwahati; Tcjpur 

AE(C), TCSD 2 AE(C), TCSD 4 Against Existing vacancy 

Shillong Guwahati 

AE(C), TCS.D I AE(d), TCSD I In Telecom Civil z)[ure 

Jorhat ( Store ) Jorhat 

SL(C), TCC AD(Bldg), 0/0 Against Existing vacancy 

Guwahati CGMT Assam 
Guwahati 



-1 -CSI) I Al:(Q, TCSI)  1 Agaillst Existing V-1 cal ,c) ,  

.— i 	 Sill I kill 1 1  ch Das 	A 1: 	 i ll  partial iliodificiltiol ,  0 1 ' 
I (go) 

Transrer 01 (let ,  NO. 

()4 / Cr..Nl,:Z/Gi 1/345 did 
T 

19-3-99 

A121 (c), WSU I A8161191 I"xist" 18 vactilley  
25 	Sl tr i Ikit-ik 	FE.(C 	

Italiagar itallagal 
Bilattichalicc 

Telecoll ,  Civil Store. 
A,LkC.), TCSL) 	AU(Q, *rCS0 	

in 

- 4, 	 (NER Store (NLIk) Silchar 
Sitchar 

AU-kQ, ,rCSL)2  Vir-O Shii Aiwild 

.27 	SIlr j Samir Das 	AEkQ,TCSU 2 	 11,10 ,I'lasisfetred 
Itallagar 	Guwahllti 

xistilig Y8c8llcy 
C)jCSL) I AE(Q. TCSD 2 Against F 

Sh dip Kumar. AE( 
~~4 	 Via 	

111),Siicilar Assain Silch9r 
'Das 	 kAssa 

TCC 	AE(C), TCSD 2. 
Against EKisting vacancy 

SQQ, tore  Shillong , in Telecom Civil Store Snat Purninli Nath x 	 I Shillong 	S 
OAS 

tile liallsfc1led officials Within I 
is shall reliev 

The Ex 	 -Ilgitlec of these transfet U%illicels I Assistant 	 id report compliance tistitute at arrival of the su )Ut waiting for 	 fore their kelease . find 11iono,'withi: 	 f leave lie 
sh%,uld be gianted 8 y kind o 	 lid other rewids No tralls(Ol"J klm , 	 -1 181 ,8C legistel's 9 anding/taking over Or c 	I d to all t IIc%V Illave of Pus tilig. The I 	 C furnishe 0 

FEE. - 	 ied out ploperly, and necessary charge reports sit old 
b 

::---dmld be carr 

concettlej 

11.1t. DAS 
Cilief Engincer(C) 
1'eiccoll, Civil 6ows-lim Ii 

COPY 
1,110 orikials collcel lied. 

Ilati Shillong 
CUNI I's Telecoll, cilcle Uuwa 

Cc.(C). Tcic coill Civil Shillong. 3 	 allati J joillat Silillolls Silchal ,  
Sul)cr i ntendi lig  lC ligiijeer I'CC Guw 

4. 
0 	 ing Guwfthali S.S.W. P Shilic 

-s(C) under Assail, and NE Zone 44  -0~uPL 
~,X! -V 	 Execut i ve  Clig i lleei 

(C) fuu ~% 
7 	CAO 0/0 CU - al lali Shillong 

AO(TA), o/o coisrr ouw 

dit( A. 	A walliali 
o;o cr--tc). 1'elecon,  Co-il Gil 

4 

V xi 

12,  7 "V, 



~4, 

V 

QOFF!Y1 FVr OT INDIA (V/  DEPA."N.Wr OF rEWCONNOWMAMA'" 
Opt ars or ais D*F.o TSZMRAPS.70 XffP11AZ .#7Y5001a 

No Ek- IYIXPT19 6-9-711 	Dt4 the SM 4ftly lp V9641 

'Mbf-- Rejea#e Order " 

Zn pUrSUaMe 0f , fDffjYnPhd? leetCr #09 

rArV/ZPR/-9 6*1971V dt 10161~6aShri INSaMaPOndrO 
SMAM fe -hereby r4eased -fPDX the - strength Of'. 
thSe SubwnivIelon rtth tmedf4tv effect 	Of 44 

;-,,?rder ft, rv~>Lirt ji~ r &#,y under M# Dftapuro,  

V1 

4boy too-* 

Re,  11he TD9,01napure 	 9AAMation 

rA& A 06.0 (aa8h) 0/0 rDffrxphaZ 0;0a'*t1on ~ 

Me-offtelal cnnaernedffo - te requested to 4-11.41;W 
over th neaesoary d0ouxonts of there bp 10~1  - 

, the Ah%ra- Ghanoure 
_Yhe trM&Mra4haid=r to take over tho 
Ch4rge of 4,rfV/Zokta).1P tA auttion to hie 
norftl Charve tempo partly* V  j thou t 4ny ~ 

extra re=nera ti 

T.re,104 rel egraphsp zap hal o 

ffecessary YAIDJ may be aPpIted if roqutred ,~ 

71140  Mph42V 	 for kind 

1:~;, '.. 	1, 
rl. FS h ) 

sroSM-Polegrap vi luphale' 

YV---kY y~ 

i I 



BHAR.Xr SANC.RAR NIGAM UID 
(A Govt.of India Enterprises) 

O/o Tito D. E. Extemal, finplial, 

No. B-29 (AY01-02/5 
	AWWMXWn:uU- ILI J~Datedatltnph 

I 
al'OS.'10.20 0Y 

f 71"he General Manager Telecom District, ImplW letter no, t sT- In pursuance o 
.01 vide CGMT, Shillong order No. STWES-3/Tentin ~/YX. DLQ6-, 05-'k';J,. 

2/JTO(ITR Dtd. 18.09 	 IN -of al) is hereby released and struck off on ,  die F 
the f 	0., working under DE (Extern 4, 

 A 	
ollowing JT 	

'Ca 08-10-2001 widi. instruction to .report for duty to the SSA 
noted against his n=v 

effea 

Name of  I 

JT0 Shri Pit. Mocha Singh 

The official may apply TA/DA if required. 

E  

AL O/o General Mana Telecom. 
Imphal, Manipur 

copy to ,- 
TIC Chief General Manager Telecom 
N.E.Circle No. I,Shillong 
The General Manager Telecom Distlict AiAl, 
Mizo Rain. 
The General Manager Telecom Districtlntphal 
The DGMT, Implud 

phri S.Gulia SDOP(South),ImPhal for info. and n/a. 
6. The A.0.(cash),Intphal O/o die GMTD,ImphaI 
7.. Shri S.Suriit Singh JTO(S/C). He is to take over die charge of 

JTO(S/W) in 

addition to 
. tus nomial cluuge without any extra remuneration temporarily. 

8. The Official concerned. 

DE(EA). 
al O/o the Gener 

Al A IV 
District'impi 9-L 

A 

rrn 

INDIA, IL  

MIRM.-mmm M1,11ne 

Mizoram SSA 

0 

7,, 



BHAIZ-A'r SANCHAR NIGAM LTD 
(A Govt.of India Enterprises) 

O/o The D. E. External, Imphal 

No. E-29 (AY01-02/4 
	

Dated at Impii3t 01 *'-0 ' (".11 

In pursuance c)f DE (P&A) O/o die General Manager Telecom Distiict, L-aijl -, al 
letter no. EST-2/JTOfM Dtd. 18.09.01 vide CGMT, Shillong order No. STB/T!,S-
3/Tenure/)M dtd. 06.09 0 1, the following JTO working under DE (External) is h,;. L 

to ,, '-iY i.e. AIN of 01.10.01 with instruction to report to the SSAnot-
his name with immediate effect. 

al.  No. 	Name of J-170 
	

Posted  &  transferred to 

1. 	N. Nabakumar Singh, JTO (RLU) 
	

Nagaland SSA - 

Copy to:- 

Tle Chief General Manager Telecom, Shillong, 
N.E. Circle (1) for kind information. 
Tb%; General Manager Tcl=M Imphal. 
np General Manager Telecom, Dimapur, Nagaland. 
The D-GK O/o GMT/ Implial. 
The SDE (KH-LPKI for-information and necemary action. 
Thc Accounts Officer (Cash), O/o GMT/ Implial. 
Official concerned. 

e 	1. 

 
 

5. 

7. 

The official may apply TA/DA if required. 

D.E. (Extl) 	'k ' 
O/o General Manager Telecom 

Distfict, Imphal 

IJ 

&E. (Extl) 
O/o General Manag- ~r Telecom 

District, h1,-i1FjiJ 



All 

ell- 

BHARAT SANCHAR NIGAWDMItED 
(A Govt. of India Enterpriso) 

OFFICE OF THE GENERAL MANAGER TELECOM 
DISTRICT, MANIPUR SSA 

USNI, 	 IMPHAL-795001 

No.E- I VAII*1 1/11 1/2001 -02 Dated at 
1') tl l  Nov,260 i 

REAJ',, ASE~  _0 1111)FIR 

In purstiance or the GNITIMP order No. EST-2/JTO/TIZF dt, 18/019/,01 "'Ind 

vide CGMT, Shillong order No. STWES-Yrenure/Xi 
' I 

dated 06/09/2001 flle 

following J.T.O. working tinder Manipur SSA is hereby released and Struck orr 

on the AN of 120'Nov-- .001 with instruction to report to the SSA noted aga l tisr. 

-him with immediate effect. He nlay hand over necessary charge report to 
Th.Sharatchand Meetei. 

SI. 	 Naine Or J.'Y.O 

N. Baleshwor Singli 
J.T. O(E- 10 13),l niplin I 

Necessary rA/DA may be applied if required 

Name of' SSA 

Nagaland SSA 

('0)) 

DI n~ - ~ ternal) .  
0/0 GM*1'1)/Il) 

Copy t(-) - - 

The CGMT, NE Circle-1, Shillong 
'Flie CGMT, NE Circle- 11, Telecom Circle Dhnapur 
The (:\IT, MizoranVNagaland 

. 4. 	CAO O/o the GM'I',Sllillotig/MizoranVNagaliii(i 
5. 	The AO(P&A),O/o CGMT,Shillong 

	

- 	
The AO(cash), 0/0 GNIT' ll ,  

	

~7. 	DE(Extt)/RuraU P&A, 113  
8. 	SDE(Int-.1), for n/aplease 

Personal copy 
10. 	I)/F 

If. 	O/C ff 
0/o(;MTI)/ll' 

a 

YA—TV 
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G'U'vilhisti Beach 

IN THE CEN 	 113 UNAL 
G U.4A HA TI B Ehr.TLI : GUIWA.FATI 

G Ud-k HA TI CASE O.A. NO * 	OF 9001 

T. Joykmnr'Singh, 	0 0 0 0 	&1?a tc--at_ 

Vrs. 

The Union of India and Ors .... 	.' -  01MOR 

I 	N D  3___J 

SI.No. Description of doca%ents Page No. 
relied upon 

1. Application 1 	- 13 

2. Aff idavit 14 	- - 

3. Annexure A/1 (Posting with , joining 15 	- - 
report order dt. 25-7-91) 

4. Am'iexure A/2 (Transfer order 16 	- - 
dt. 29-1-98) 

5. Annexure A/3 (Release order 17 	- - 
dt. 22-6-98) 

6. Amexure A/4 (Huling dt. 26-7-76) 18 	- 19 

7. Annexure A/4(1) (Ruling dt.03 -11-76) 20 	- 21 
8. Annexure A/5 (Seniority list dated 22 	- 24 

6-9-01) 

91, Anmxure A/6 (Transfer order dt. 25 	- 26 
6-9-01 imppgnede3? order) 

10. Annexure A/7 (Transfer order dt, 27 	- - 
18-09-01 ' impugned order) 

lie Annexure A/8 (Reading certificate 28 	- - 
dt. 29 -9 -01) 

12. AnnexUre A/9 (Order dt. 4-6-98 29' 	- 31 
transfer order) 

!3. Annexure A/10 (Transfer order 32 	- - I 
dt.25-8-95) 

14. Annexure A/11 (Tribunal order 33 	- 35 
dt. 29-8-96) 

 Annexure A/12 (Forwarding letter 36 	- 37 
with representation, dt.29-9-01) 

 Annexure A/13 (Medical doeLme4ts 38 	- 42 
with certificates 

By 

9te i:4469  
~bignature Of the A licant 

?- "I 

&'L v'~Y' ~~x 

J 
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IN THE CENTRU AWIINISTRATILVE TRIBUNA1 

GUdAHATI BENCH 

GUKkH&TI CASE O.A. NO. 	OF 2001 

IN  JHE MATZER QZ 

Application under section 19' of 

the ~,dministrative Tribunal Act 

1985 read with Rule 4 of the 

Central AdministratiVe (Procedure) 

Rules, 1987, 

AM 

IN THE MATTjjR  OF 

Shri Takhellambam Joykumar Singh, 

Junior Telecom Officer (Planning), 

Office of the General Manager Telecom 

District 7  Manipur, Imphal - 795 001, 

Bharat Sanchar Nigan Ltd... 

&P ;_9A_1qT 

-Versus- 

2he Union of India l  

represented by the Secretary, 

Ministry of Coura unicat ions 

Govt. of Ind-ia 2  New Delhi 110 001, 

Asstjt-0. General. Manager (Admn), 

Office of the Chief General Aanager l  

N.E. Telecom Circle-!, Shillong-T  793001 

Bharat Sanchar ffigau Ltd., 

Divi- 

L] 



3'. Div1sional Engineer P & A) 

Office of the General Manager 

(Telecom District )  Imphal 795 001 1  

Bharat Sanchar Nigam Ltd. 

IN THE MATTER OF an application on 

behalf' of the  applicant for redressal 

of his grievance or for quashing Order 

No. STR/ES-3/Tenure/XI1 7  dated at 

Shillong, the 6th Septi,' 2001 (Annexure 

A/6 )  and Order No. EST-2/JTOVTFR I  

Dtd. at Imphal, 19/09/01 (Annexure A 

Most 

1. 	PAATXULAQ OF TLiLAR&11C ~  NT 

	

(i) Name of the applicant 	Shri T.K, Joykumar Singh 

ii) Name of Father 	 late T,'Gourahand Singh 

(iii) Designation and 	Junior Telecom Off *cer 

	

articul-ars of office 	(Planning) Imphal,.LDeptt. 

	

name and station) in 	of Telecommunication, 

	

which njoyed before 	Bharat Sallchar Ltd.-y  
ceasing o be in service 

Office Address 	
- 
Office of the General 
Manager Telecom District, 
Imphal - 795 001 1  
Bharat Sanchar Niga!n Ltd.. 

(v) Address for service 	The above address 
described in item No. 1(iv) 
OR at T. Joykumar Singh, 
Top Awang Leikal l  P.S. 
PorOmpat )  Imphal Ea 

N 	
, st 

District, iinipur. 

2. PAHT1C  ~IARS 



3) 

PARTIC 2. 	 ~ ILAQP OF  RgSL0LQE1T;~" 

The Union of India, represented by 

the Secretary, Ministry of Cckamunications, 

Govt. of India, New Delhi - 110 001. 

Ass'tt. General Manager (Adr4n) 

Bharat Sanchar Nigam Ltd. , Off ice of the 

Chief General lllanager 7  N.E. Telecom Circle- ~ , 

Shillong 	793 00i, . 

c) Divisional Engineer P A) 

Bharat Sanchar Nigam Ltd. I  Office of the 

General 111anager Telecom District $  Imphal 

795 001.. 

PARTICLIAR5  01'_  T  LfE OQER AG.4INST AHIC 
APPLICATION 15  MADg 

The application is against the 

following :orders 

i) Order No 	1) NO. STB /E S-3/Tdiqure/XII , and 
-2) NO.EST-2/JTO/TF.R. 

-ii) Dates 	 Shillong the 6th Sept. 2001 & 
Imphal l  Le 18-09-01 respectively 

Passed 	 Asstt. Gencrak'Aanager (Admn) 
(k~espondent No. 12 	and 
Divisional Engineer (PA-) 
(Respondent No. 3) respectively 

Subjett in 	Transfer the applicant holding 
brief 	 the post of Junior Telecom 

Officer (Planning) 7  Imphal, 
Office -of the 4eneral "' r. ger 9L -a 
Telecom District Imphal (Manipur 
Division) to Mizoram Division. 

4po 	That the appl icant declares that, the subj ect 

matter of the 



matter of the order against vjhich he wants redressal 

is within the Jurisdiction of the Tribunal. 

That the aPPlicant f urther de.Clares that the 

application is within the limitation prescribed in 

section 21  'Of' the  Administrative Tribunal Act, 1985', 

6* 	L4CL OF_ THE  CAP-9 

The facts of the'case are given 

below 

(1) , 	RI at the applicant is a Permanent resident of Top 

Awang Leikai j  Imphal East District, Manipur and he has 

Passed Bachelor of Engineering'(Electrical). The applicant 

was redrUited in the Department'of Telecommunication in the 

year 1989 from C/o Shillong and joined the Ilepartment ori 

3-12-1990. After completion of the training, the -applicant 
joined as' J.T.O. (Junior Telecom Officer) on 25-7-1993"' at 

the Office of the TDM/Dimapur (Nagaland State). 

4nnexure A/1 is the copy of the posting 
order sbowing Joining report dated 
25-7-1991, showing the name of the 
appi can at SI. No. 2;~,  

(2) - Mat after serving about,5/6 Years at Dimapur, the 

applicant requested the telecom. authorities to transfer at 

imphal on compasidnate ground to stay with his family 

memuers. After i-aany reminders and pressing request, the 

Asstt. General' "I"nager (A) for Chief Ge-neral Manager, a 

Telecom N.E. Circle, Sihillong had been pleqsed, to transfer 

applicant from DiMapUr to Imphal vide order 1,To. STB/Request 

Transfer/JTOs I  dated at Shillong the 1 29-1-1998 with a 

direction that the applic ant should be relieved -to the 

... Xew Unit 
I 

a 

0 



(5):- 

New Unit only after 31st March, 1998, Accordingly the 

D,.Z. Dimapur relieved the applicant  only on 22-6-1998 

vide No..E-13/PT-VI/27. 	 I 

Annexure A/2 is tthe copy of the 
transfer order dt. 29-1-98- and 

Annexure A/3 is. the copy of the 
released order dt. 22-6-98. 

That the applicant joined as ;ITO at Tmphal On 

1-7-98 and- the applicint'has been in the Office of 'the 

TD,M/Imphal in ma.ry sections like JTO/MARR ~ JTO/MIS 'and 

JTO/Planning etc. and even in charges of SDE in  many'sections. 

That the Directbr Telecom (S) ,, NE Circle, Shillong 

vide his tl~o order s/directiv es viz., (i) NO.SZ3X-84/Rlgs, 

dated Shillong, the 3-11-?6 which known as 1_-T1A,1 i~q.Za1 1  made 

the procedure in connection with the transfer, of officials 
within the division from tenure stations such as s 

IlThe substitutes against such officials 
would be from the officials having longest 
stay in the division. While calculating 
the stay in the division 7  the period *of 
service in a tenure station in the divi-
sion should not be counted." 

Annexure A/4 is the copy of the 
Rulings dt. 26-?-?6; and 
Annexure A/4(l) is the copy of the 
Rulings dt. 3-11-?6. 

That the Department proposed for transfer of 

JTOs. under N o B. Circle who are working' at'different 

divisions. For tiais proposal seniority list were Called 

for from the Divisions under the North East Circle. The 

S.D.E.(Admn), office of the.General Manager Telecom 

District )  Imphal vide his letter No t, ESVJTO-2/Transfer/72, 

Dtd. 6 -9 -2001 submitted the list of se.-diority. In the 

*to said list' 	~ 

I 

- -2 



said list the name of the applicant appears at 81, No, 

15. The JTOs should be counted from SI.No.-6 and as such 

the-applicant is at 10t' h number amongst the JTQs. 

Annexure A/5 is the seniority I ist  given 
on dt. 6-9-2001 showing the name of the 

applicant at 81,1,To. 15, 

That under the order of the Respondent No. 2 vide 

No. STB/ES/Tenure/XII Dated at Shiliong, the 6th September, 

Sooi $  25(twentyfive) JTOs who have been serving in different 

divisions under the .  N.E. Circle havp been transfer to 

dif f erent divi sions. The name of the ,  appli cant is shown 

as the reliever of one Shri O.J. Singi~ appectring at SlJTO. 

10 who is working as JTO at Mizoram Division and as a 

result the applicant has been transferred at Mizor;~O, 

As a follow Of action, theA Respondent No. 3 issued another 

order Dtd,, at Imphal, 18/09/01 under No. EST-2/JT0/TFR 

stating that as per the order atated -above the JTOs 

working under Manipur SSA (Secondary SAtching Area) are 

hereby transferred and posted to the SSA's noted against 

them with immediate effect. 

Annexure A/6 is the copy of the order 
dt. 6-9-01; and 

Annexure A/7 is tjUe copy of the order 
dt. 18-9-01. 

Ulat the present transfer order at Innexure A/6 

is Violative the order at Annexure A/4 to tlia extend, that, 

the reliever of the?  tenure transf er of JTOS should be 

relieved by the longest stay JTO in the Division. For those 

JTOs like at SI. No. 3 $ 6 and 12, it is c1early stated at 

Annexure A/6 that "Ist 2nd and 3rd stption senior" ost 

...!, JTOs 



N 	

17, 

-S(7)-.- 

JZQ$  of TrUUrn  $5A  argj tjangjarpd tg MjZgZ am ng a inat 

a, 6  and 12,  ag Irajqated-sbova..."  However, in the, 

case of the Applicant even though there are two senior 

JTOs appearing at S1. No. 10 and 11 viz., Ireni Mungrei 

and A. Renubala.  Devi respectively, the :~mpugned order at 

Annexure A/6 has been issued by name in Violation of the 

norms and directives and as such the transfer order is I 

purely a mala-fide one and as a result it affects the 

applic-,i.nt i s positift of right to Stay at'Imp4al till his 

.-turn comes. Had the respondent fol&ow the norms and direc-

tives at  Annexure A/4 ., the applicant would haven not been 

affected by the impunged order at Annexure A/6 an transfer 

as a reli@ver of . the transferee. In the earlier cases 2  

I 	 in the event of any transfer, the longest and seniormost 	I 

JTOs of the division were the relievers. But tjae in the 

present case it is directed to the applicant to accomodr ~jte 

some one and it  amounts a punishment without fault and without 

any enquiry whatsoever. 

8s 	That if  the transfer is 'affected involving the 

I 	 movement of the applicant, the School child of the applicant 

will be effected  as the applicant has to go along with his 

family members as the posting place is a far away area 

and as such the family members of the applicant have to 

go along with the applicant., 

Annexure A/8 is the copy of the 
reading certificate of the child of 
the applicant issued on 29-9-01. 

9. 	That because of this problem the P & T ManUal 

Volume IV 7  Para 37-A, specifically described that -. 

0000 11 37-A. Transfers 



It 	 i 

MO( 8) ;- 

11 37-A. Transfer should generally be mpde in 
April of each year so that education of school 
children of the staff  'is not dislocated. In 
emergent cases or cases of promotion this 
restriction will. naturally not operate." 

It is humbly submitted that neither of the two c ases 

is ar,e applicable in the present case b6cause the 

transfer order is not a promotion. In this respect the 

I 	 Hon I ble Supreme Court observed which was reported in 
N i 	 AIR 1986 Supreme Court 1955 that : 

11 5, It is.doubt true that if the 
power of transfer is abused, the 
exercise of power is vitiated. But 
it is thing to say that an order of 
transfer which is not made in public 
interest but for collateral purposes 
and an altogether different thing to 
say that such an order per so made 
in the exigencies of service, express 
or implied to the disadvantage of the 
concerned Government Servant." 

The Goverment is the best judge to 
decide' how to distribute and utilize 
the services of its cmployees. I-1owever, 
this power must be exercised honestly, 40 
bona"fide and reasonably, It should 
be exer 

' 
cised in public interest. If 

the exercise4- of power is based on 
extr4neOus consideratio~ s or for achi-
ving ;,an alien purpose or an oblique 
motive it would amount to mala-fide 
and colourable exercise or power. 
Frequent transfers.j without sufficient 
reasons to justify such transfers 
cannot but be held as mala-fide. A 
transfer'is mal,1,-fide -when it is made 
not for professed purpose, such as in 
normal course or in-public or adminis-
tratiVe interest or in the exigencies 
of service but for other purpose than 
is to acco 	ite. qnL)t1apX , pggsQ for 
ubdisclosed reasons* It is thd basic 
principle of rule of law and good , 
administration, that even administrative 
action should be just and fair." 

116. One cannot 



WIA 

11 

t1 6. 	One' cannot but deprecate that 
frequent, unschedule and unreasonable 
t r ansf er c an up root a f aM ilY cau s e 
irreparable harm to' a Government servant 
and drive him to desperation. 	It disrupts 
the @dueration of his children and leads 
to numerous other Complications and pro- 
bleMs and result in hardship and demorali- 
sation. 	II,  tLiggrgL"r 	~QJLQka .tLint Jh 

Iicy__.2f  trgn.sf 	_.,~h2jLd be  _Lgq_s9 
av A ­faiK :12A-shOuLd aulV to  aQ9Y_b2_dY- 
egually. 11  

That it is submitted that the order iS arbitrary 

and does not follow reasonable and fat? and cannot apply 

!equally to everybody inasmuch the transfer do not effect *' 

the two senior JTOs as stated above. 	It is done on the 

arbitrarY act Of the Respondents and it is just a punish- 

ment without any faultof the applic,,Int:. 

(111. Tliat it is submitted that the execUtive instructions/ 

.,iuiings like Annexure A/4 and 'A:nnexure A/4(1) and the 

submissions in paragraph No- 9 is/are a law vide Shanti, 

Kumar Ganguli V. State of Tripura, Reported in (1982) 1 

Gauhat! Law Reports at Page 211w, 

(12)., 	That it is submitted that  the department had so far 

been f ollowi-rig the mode of tran sf er and  r  el  iev er a s p er the 

rul  ings at Annexure A/4 and Annexure A/4(1). The/instances 

may be stated tjha~t,-, sf ~.bi- g~';  tk ~t);, ~TT sAhe re ievers 
are the'longest.stay JT,Os in the division vide Order No. 

STB -ES-3/Tenure/XI/I dt. Shillong the 14th June, 1998 Wyid 
bearing N0 4  3T3/E5-3&4Tenure/XI, dt. Shillong, the 25-8-95. 

AnnexuAre A/9 'I's the copy of the 
order dt. P,41-6-98; and 

Annexure A/10 is the copy of the 
order dt. 25-8-95. 

(13) ..  That in the case of Annexure A/10, the authorities 

at 111anipur Division ITDIVImphal) rele~Lsed on Shri M. 

Samarendra Singh who was not the longest stay JTO at 

a 

I**., Aanipur Divis'lon 



Manipur Division was released and affected. Shri Samarendra 

preferred a case before this Hon'ble Tribunal which r iegis-

tered as Tribunal O.A. No. No. 184 of 1996 and this Hon'ble 

Tribunal. passed an order dated 29-8-96 to the extend tha--t 4 
the reliever Shri M. Samarendra Singh Of  Manipur Division 

I 
of the transferee one Rashid Ahamed of Nagaland Division 

is not the longest stay JTO of Imphal Division-and as such 

passed the interim order that the impugned order kept. 

abeyance till the final disposal of the O,A*~ Zie said 

O.A. filso finally disposed off in favour of the applicant 

of tha 	U t Case'later on. 

Annexure A/11 is the copy of the 
said interim order ~dt. 29-8-96. 

That the applicant submitted a representation to I 

the Respondent No. 2 thrcugh proper channel on 18-9-01 

req. uesting for review of the transfer Order mainly on the 

ground that  the turn of the applicant is not yet ripe and 

there are.  two JTOs senior to him naMely Ireni 1,11ungrei and 

A, Renubala Devi etc. Zie representation was forwarded by 

the S.D.E.(Admn) to the Respondent No. 1 on 20-9-2001 vide I 

forwarding letter No. EST-21JT0ITFR/75. The Respondent 

failed,to disposed off the representation. So far the 

applicant Ans not yet handed over the charges assigned to 

him and as such Status-QUO  of the applicant is necessary 

to maintains 
Annexure A/12 is the copy of the 
forwarding letter dt. 20-9-2001 
along with the representation. 

That the applicant has been suffering from High 

Blood pressure and internal IInd degree piles which may 

a 

cause immediate 



cause immediate operation desirtng bibood as  it d ev el op 

without warning an changing climate etd. and as such the 

applicant is require t6'stay at a Place near'his home 

town. 
Annexure A/13 is the copies of Medical 
documents and certificates. 

That being  aggrieved by the order at Annexure 

A/6 and A/7'geresaid j  the applicant begs to file this 

application under section 19 of the J~dministrative Tribunal 

Act, 1985 f or redressal of his grievance. 

That the applicant declares that he has availed 

of all the remedies available to him under the relevant 

service rules. 

the applicant declares that he has no other 

remedy except thO one applied for herein. 

8 1 	ThtLt the appliep ,nt further declares theat'he had 

not previously filed any application, Writ P.etitioh or 

suit regarding the  matter  in respect of which this 

application has been made, before ahy court of Law or any 

other Otkelz authority or any other Bench of the Tribunal 

and nor any sueg application, Writ petition or suit is 

pending before.arV of them, exce I 
,pt the present one. 

91 	That in view  of the facts mentioned in Para 6 

above the applicant prays for  following relief6s) 

to admit the application-' 

to call for the recordsi 

c) to issue notice on the respondents' 
wkry the transfer order at Annexures 
A/6 and A/7 should not be set aside 
by this Hon'ble Tribunali 

(d) upon 

Pi 

I 
5 

f 

r 
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--*(12)-.- 

(d) upon hearing the parties to set 

aside the impugned order (Annexures 

A/6 and A/7) on amongst other - 

grounds given below- and 
IF 

(e) cost of the application Or Case. 

G_  A Q U _N_j1_JS 
U 

LAT transfer of the applicant to a dis. FOR T'l 
tance Place who  is a low Paid employee the power 
seems to be meant to be sparingly exercised 
under some compelling exigencies of partidUlar 
situation and not as a matter of routine. If it 
were literally exercised, it will create 
tremendous problems and difficulties in the wjy 
of the applic,-int who is getting small pay; 

FOR TAT transfer of the applicant cannot be 
said route and bona-fide but only'C010urable 
exercisei 

FOR TAT the tra!-.1sf er order is passed with 
extraneous purposes in the garb of ostensible 
purpose of public interest; 

FOR TUT transfer affects to a lowly paid 
employee and also without his consent and 
mala-;~:Cide intentions; 

FOR TAT transfer order is arbitrar /y, male-fide 
and passed with ulterior motive, against the 
directives or rulings knnexure A/4 and A/4(j) 
and also without any reasonable: excuse and it 
cannot be treated.,  eqUallv; 

FOR THAT there are still two longest stay and 
senior J(104. above the applic ant; 

FOR THAT IF 2HE APPLICANT is to proceed on 
transfer to a remote Place like Mizoram, he a-an 
proceed with his family and his school going 

L  child will be dislocated and there shall be 
irreparable loss- 7 

(VIII) FOR TIAT if the transfer is af fected, the 
W'- 	- health problem of the app 1 icant-L  shall be 

deteriorated. 

pending 
9 

-7 

i 



10; G 	That pending final decisi6n of the apPliQation l  
the applicant seeks issue of the following interim order 

TO STAY the operation of the order at Annexure A/6 

and A/7 with a direction to maintain STATUS, QUO and 

if the operation of the impugned order is not st-,3yed 

as prayed for the applicant shall suffer an 

irreparable loss which cannot be adequately 

compensated in money* 

11. 	That the applicant is enclosing an Indian  Post,- 

Order of fis o  50/- (Rupees fifty) only with this application 

under Kul.e ? of the Central Administrative Tribunal 

(Procedure) Rules, 198? 2  issued by the Post Off ice in 

favour of the Registrar/Deputy Registrar )  Central 

Administrative Tribunal, Guwahati Bench $  Guwahati PaYable 

at the post office at Guwahati. 

th e a Signature 01 	-PPlicant 

'I-, 	V E-R I- F I  C A.T  -1  0  N 

I, Shri Takhellamb ~jm Joykumar Singh 2  aged about 
39 years son of late T. Gourchand Singh, working as JTO 
in the Olfice of the GMT/Manipur Division do hereby verify 
that the contents of Para No. 1 to 8 and 11  are true to my 
personal knowledge as well as from records and Para -  No'. 
9 and 10 are believe to.be  true on legal advice and that 
I have notR suppressed any material fact. 

Dated l  5-10-2001 

Place 	Imphal 

Drafted and settled by 	 i5ignature. of the applicant 

vo e 

To 
The registrar ?  Central Administrative Tribunal t  
Guwahati Bench 2  Guwahati. 
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A  g F I a  &  Y I T 
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1 1  Shri Takhellambam JoykUmarf  Singh, aged about 

39 years, son of late T, Gourchand Singh, occupation employee 

of Bharat Sanchar Nigam Ltd., Department of Telecoadunicat- ion, 

resident of Top Awang Leikai l' P.S. Porompat, Imphal East 

District l !faripurl  do hereby solemnly affinn and Say as f011OWSS 
1.0 	 That I\am . the applicant in the accompanying 

petition and as such I am f ully acciUainted myself 

with the facts'Of  the case. This is true to my 

knowledge. 

2 ,0 	That the statements in paragraph Nos., I to 

except the legal points of the accompanying 

., petition are true to my knowledge and true to the 

records and the legal points are my humble 

submissions, The Annexures A/1 to A/ 	are from 

my personnel records and Of f 1 cial records received 

in'py off icial capac ity and also f rom Off ic ial 

records. This is true to my knowledge. 

Verified that  the contends of Para Ab,l'and 2 above 

ave true to my knowledge and believe and 

' 

humble submissions. 

Imphal the 	 Signature of the deponen& 
5th October 2001 

By 	 d4 
Identified by 

e 

"I 
irm befo Me,  e)n ... 

at th- C 

'by 	10 a ~- n t W I:. 

"3y 	WA 

F-ent serms to undef,~ ubn-,4 

—srtt r Js h dy well on the 
-,-,R <i rivr and P;Vailned to him. 

zIr- 
oath Commissione ,  

Manipur 
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ION _,,'LTCOW4UNICAT ,E \Ir 01-1  TV ID C PAj T !_ C  
-mANAGER iV\GALAND M DISTRICT LECOL OF THE TE 

-DI1,T,, PM. 797112 . 

Dated. .25-7-1991'.! memo No. E-;13/PT-r,/49 J. 
.  

C sequent upon joining of new j;ro I s on 

r.N. 	the following plece of. pbsting .. is hereby.:  A 

. -posted . to Koh ima , . -  under ,  .jDhe:.nabir S ingh is hereby Sri. S 

S D 0. P:-ione s Kchima vice Sri. 11.13.Paul' JT 0 Koh ima'.'tr ~nS far ~:e 

T:;!,VShi1 long. ande 
a by posted - as- OTO -cable 2. Sri.- T.K-~'oy V,.;jl' ar Singh-is -; here 

store at Dimapur under S.D.O.T/DiM&PUr. 
m -is hereby - postedto 3. * -Sri.. xenneth Singh chingakh ~ja- 

u'tt a, JT 0 	ansferi~ed`; 
under SD.O?hones Kohima vice-Sri. Shyamal - D 

under TID1,VAgartala.. 
posted"io Wokha Sri. mianilk -umar . 10laidem is hereby 

S.D.O.?hones 11"ohint a vice Sri. MiranJan Da s OTO Kohima tr anS. . I 
	 IX 

ferred under TD,,VAgartala. 
nl-~ t- "nAar .q T)OP/ 

Sri. 	Pri. Nocha Singh is hereby posted a 
eputatiO 

L__­_:~ohima vice sri.,  susanta Zen 	Tro/l(ohima 	und dr. d 	n.  

to 	transferred under TDW Shillong. 

V-1is is inx 	pursuance of Chief G.fA.T/,qhil16ng ., letter- N-% ~: 

,S-3/Tcni,ire/x dtd 8.7.91 and ST B_J/,TrO,-TRG-P0STG/1 96  -STB/F 

dtd 4.7. 91. 
now jT., b)'s will:rcpcirt to their. respectiVe 

station 	immediatelY.' 

tstr-~ Tel~ c'Om 	 4an ager.' .  

Naga ~4nd DimaPtif.'7 9 	1 

c c py TO:- 

1. Sri. U.B.Choudhu ~ry, A.G.M.Telec om(A) :0/0 The Chief 

G.1,11.Telecom Sh'illong.793001 	-for* kind'informati 0n . . , ancl NIA,'.... 

2 	The s.D.O.Telcgraphs DimaP& 

',~ohima 	%informati6n` and: IVA** 30 The S.D.O.Phones 	for 

4 . 	The 	JA0(0 ,S,1 1) 	0/0 The TD,1 ,VDirnaPur0-" 

to 13.. officials concerned. ~ . 
-in 14 to 22 Persqna ~ ..Iile of the' I fficials 

t h i s of f 4  c',*D- 

23. Of-fic-C c 0 ! )Y_ 

r1c To.lecom D 

ur ,* 7 97 1 12 -, Nialand.Dila'3P 

TRUIE Copy' 

Adv  ocate 

s  If sect* 'o ta )-on- f 



1rHUE COPY 

5*lXdvio-cate 

2. 	Shr~ i T.K,joy Kumar TDWDimapur' 	TDM/Imphal, Sin- ' r ,he 

The above Ros' are to be ' relieved to new Units only after 31st March 199B. 

Neccessary charge report may be sent to all concerned. 

(G.N Chyne) 
Ass tt e; General Mqnaj.rer (A) 

i 
f~
or Chief Genoral Manager Teledo6:,11,  

N.E Circle Shillong-793001; 

copy to I 

XOm/ 1"IMP-Pur-1 You are requested to ensure that the' 
Officials are relieved only after 

!31 /3/9B.x±Nx Since the transfer in 
irespect of Shri T.K Joy Kumar Singh 
',is on his own request no TA/DA joining 
t L A. 

Y/2 TDM/A -izaW1 	ka-L 
Jr  

K. Z107 k Y S - —A 0 k3. fficials coti ~.oi-ried. 

L~ ,, Sr. A*- eijA) CI.O/Shillong. 

Circle Secrot4.ryp JTCA(I), NoE Circle Branch, 
MIS (Section)194 the TDM/Shillong. 

Spare* 

For Chief General Manager Teleoem. 
H.E 11ircle Shillonp, 

DEPARTMENT OF;, TELSC OMMUNICAT IONS &1q1qjEXjUn.1E  ICE 'OF THE CHIEF GENERAL J'%NAGFJk N.E. TELZOOM CIRCLr,, MFr 
SHILLONG-793001 

NOc.' STB/RequeSt Transfer/iTao .  Da ted at Shillong the t  

10"  Eft 

The follOwingttransfer orders in'the cadre of JV)s are issued. 

ale 	RaRe esent Unit 
-- - w -k 	

New Xlace  of  postj~n 
or 	J7 	 as  jT0 on transfer, as 

Shri Tapan Kumar TWI/Dimapur 	TWI/Aizawl Dutta. 



DEPARVIMIT oF Ir EMECOM 

IAGALA,'-.D 010 THE TELECOM DI~STRICT MAUAGER I 

DjjjXm~ .797112. 

	

No. I,;!--13/PT-VI/27 	 Dated 22-6-1996. 

In pursuance of CGMT/shil long memo No. STB/ 

Request-Transf er/,Tro* s ~ daLed Shillong 29-1-1998. ths! TDMA/tlag'pland 

Dbna~.Ur is pleased to issue the following transfer order in! t I i es 

cadre of Ji"T.O. 
Present unit.of 	 Now fllacp~ OC SL 146. N ame 

rkbxg !as JTO. 	 posting 	JTn on 

transfer. 
--7 

Si 
, 
-i. T.K.Joy Kuiiia-r Poingh Olarhe TDM/ 	 TDM Imphal 

NLD At Dimapura 
~TO(MIS) 010 ThC 

TDM,IDJniapur. 

Ski. B.Gogoi 	 Dimapur under 	 J.T.O.(MIS). 

SDE(Grp) Dimapur. 	0 0 TD?4. M U) 61411 . 
J'PO(Grp,) Dimapiur* 

- ran. Since th"o t 	sf er of the. offiCJ, ,  It 5 1- 1 ( 3 ri~ 

Joy ~umar Singh) is il~ his own reqtiast no TA/1-JA 	joilitw.7itivin 

is a~missible- . 
oil thrl A/11 	r Sri. Singh Is hareby stnic) of 

30-6-1§98. 

tA 
D.E.(SRP) 

The Tz; je-c;o,,t L)3.uLj.j.(..:L FFlTi73 

Copy tol- 	 rfagaland.Diinapur.797112. 

The A.G.M.(A) 0/0 Th...,  CGMT/Shillong-793 061, 

The Telecom District. Manager, Imphal,(Maniplir") 

The SM-1- MG) Olo The TDM/Dim,-zipxxrft 	SDF-',(C;i - p) Dhitapl.ir., 

rhe va)E(Construction) 	-60- 

The C.A.O. 	 -do- 

The Accounts o.[fJ.ck-.r 	-60- 

T.; 	T X,.Joy 	jT(*)(1-1T.,;) O/o 	 In ,  re ,  e i it c f 1:.  f 

to sill.)ttlit his cvirront C/P to the 

G) . srio. 6.(jogoi, JTO(iGroup) I)irn,)pxir. He is direct(,ml to tak ~ -Ovp r. 

oil 3'0.6.98 --%nd thl charge of JTo(MI.S) from Sri. Singh. 
evni. rcrjui ~ ( , (l hY J,00l ~ after Estima 

:S -joiL11 	 vtorkr, nli--o .71s, ,:;DF(PLG). Sri. Gogoi i I 	_d attend to Churnukedim, 

nd( when, req,- , J. ,  --d ]Y. 

9 _ 10 p/Fil e  o f t1le. 	 P.A. To T1) 1 1jL)JAnC)T.)1.1 r- 

1)"Iy 13ill soction OE this office. 

1 CIC 

olo 'pl-lo q"70-ocoltl 
7971 j 

a  &OCate dv, 



------------ 

j_ 

TNnIAX POSTS AM TEIEGRAPHS DEPARTMENT 
OFFICE OF T,,HL GENERAI MANAGER zN.EiT_vLECOMV-UNICATION1S .  SCIRCLE-

SHILLONG-7930010 

76 X-84/Rlgs* 	 Dt.Shillong.,  th~ NoeSTR 

BY,/84/Rlds""dt,  in tontinuation of this office order'No-b'ST 
tion' 

I 
 in this circle.. -..the f oll-owi,n,g 

13.4.76.. regardin'g tenure sta 
'6d in connection with the transfer pf proceedure ~houla'" be fo) low 

officials w'*th - r., Qj the df`~ision fop4tenum ,  station. 

'f transfer wi thin the -  division OR Offlici.als desirous 0 	
nu*  e'stati 	indica4k on should', 

COMT) I e ti  on bf-  their prescribed.stay at a te r 
o~ --Dla(ces of their~ choice in order of preference.tO.Ithe ..  

the-names 
respective ~ c.-:ids ~ of divisions. 

the 
nQ! The!-sukstftutes aga i nst such officials would be from 

While Calculdti ,  officJals hhvingi the. longest stay in'the division* sarvite , in a tonure a;ha tion 
*the stay in' the diViSiOn* the ",riod of 

'should notibe counted. in the division 

Sd/-r 
A.N.Prasad 

Director of Telecom.  
N. Z-Circl.eo Shillong* 

JrRUE copy 

eoAdlvocate 
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FCSTS AMD T=EGRAPM.DEPAPTMENr 	IRCIIE #  COMM-11CATTONSSC ERAT. mAmAGFRiN.r,.T1!B 
'OFFICE OF 	~'EN pIj.jot.4G-793OCl- S 

--!7 6 
799 ~ 	 Dt-Shillong,the$ 

T,4X-84/Rlgs I ;-M S L 	 It 
-th e. r.-OUt -Of 

X 	 fficialS seeking transfe 
i~~;decided that. 0  'beq~ / - 	 a te it has 	 -d stay at n of-  their prescribe ivision.on comoletio 	 in ordet"Of d 0 W,~~q 	 e) divisions .t 

, 	
- 	1d,,j ,ndicate names of 3 (thre 

Sta 
V
I 

pref rerCe ~ ' 'aCeS 
be made to Post. them in 

wj. 	 i 
i 	liable tO "e DOsted 

elsewhere n. tbLl 
their choice, 
exigency of 

te :-~g.3.inst such transfers would 'be 
f rom the " :  

The SU _,E ~titu 	in the division where theyaretransfer rod 

of ficials ha , ,j . tg longeSt stay - 	sio'n in'respect of.  the substit4t9 
e  stay, in the divi ting th 	 hi's present, While calcull . service.. if any, inia tenure sta..t . 

ion-in 
- the *eriod Of 	't be counted -*' vision shouldmo 

A. ti.Pras ad e4_  
Dirc.ctbr of Telecom- (S) 
N-Eszelecomoc 

jON 

TRUE COPY  

d  ca~e 
vo 



I 

q-A 

0 

2 

r-j action to hd ,necessa, 
y  for information a, 	 in 3-Y. I 

II.E- cleco' 	Thd~-are requ-sted to. 
	d 

T. 	m 	 ra.,.1, and 2,'-' Al 1 D. ES 	 ontents Of pa, 

All S.T.T 	7-do, 	 I'bring the c 	to  'the notice of''all 
..2 ti* 	 Of this lettcr 

-CTO 
Gauha 

.3:` CS 	 conccrned. 

SHO 40 ADW C- 0-  
5.-'CA0.C ,0, SH o 

I '9TAFF -'Z 
cc. Shi 1 1049 - 

-es shar- 

C er hatta. B.Phattac 
M . (S&E) %sstt.DXrector Tele 

11. E. Tel ecom.Circict shillongo G For 

dvocate 



Mm~ 

Ltdolv W Bharat SanC har Nliga.m iailag 	lecdm -Dist, al 1-1, 	i~r To .Off 	ce 	c-Ijer 	0 

n 	 Dtd 	2001 
'rif".1 No, EST/JTO-2/T---a 

Tb 

171le AS.3 	 anaser 	A 

10/0 dhief 	 a Z. a r 
-leru In TL 

Sub: 	Senidrity list 6 f J.6vs in 	S3A* 

c 	d herewith the" 	lio rity f ind 	:1001103e . 	 po 6ting ' %or 	or and, 1-ist of JTOs in 1.1wlinur! 	
transf 

u r cv-1 G a. 	QT 

mn 
%Gl.Zneral M-In 



140 Rn. 

.. - L - _­  ­  ~140 L ~ ­  __ 
No 

No 

0 
	 No 

N,O 
	 No 

NLD SSA 	io.3-93 to 18.8.97 

14-ID SSA 	25.7 qJ to. _. 30.6.0 

Contd.....P/2 

No 

No 

NID SSA 

NLD SSA 

hether ear-l-ler -any,  Rig 'or 	 IR 	 ­ Whdt-h2r - -INOT,  Sr 	 il~ ' 	r 	at  n vaent 

	

	 Laa tepq,*..zt Ftn~ MEC frow pr -n frOM prevent d 4TO 	 leptLi .  Qtr. at ted which vkS.. 	 ITA—tpe  of :5~~O 	 WIX42 where pos vid ed in - where _pqsted_.. - .l 

	

in-present. stn...- 	Pr preseh s station 	tenure pre - ent  stno 
7 6 

	

4 	5 3 1.3.83 31.8,82 to AE (P) AF. (Phones) 
of t-v. SJE 	2.30*83 	Yes SH 

	

p. Brajabidat 	 511 
No 	 No,.-. 

No 
140  endra Samar 2. 	 -3 ub al 	 N o 140 
No 	 No 29.1.90 	Yes CO 

3  v, Deba 

	

	 NO 0 10  

	

Yes 	 No n!)E Eu-vlashwar Sin'.11 	13, 	 o, 4.12.92 iA 	
Yes 	 Kohime 	 Kohima 	25.7.91 t 

of tg. c;Dr/)A a 15.12.92 	 NLD SSA 

	

Kenr-e'~-Ih Cilin 	 J.ILD SSA 

110 	 110 	 NIO 
Yes 3y 	 imf. 93 arl  - 

No 
No 	 NO 

1  n-li JTO 	 1003.93 	Yes 
7, N. 	 -7-091 ta -2.9.93 SSA 	—I! LD 	 0 

	

/­efst 	2.9.,93 	Yes 	NO 
Pil. 	 J1 	

-5-94 
t'LD 

I 
 SSA 	 NIJ) SSA 	25.7.91 to 14 

mani.,i,16u.nar 

~ei 	JTO Uk.nr~U 	2.5.95 	Yes 	No 
0. ireni. Mr-9 7 

-,i.p,. Renubala DL-vi 	xz 0 ( st3re) 	2.5.015 	Yes 	No 

	

Z.-IOB 	
2 
.5.9-5 	 No 

Sin;FA- J. 

ando Singh. 	J 
. 
TO (P/P) 	205.95 	Yes 	.140 

N. N 
26.8.97 	Yes 	No 

M&W. Rashid Ahmed JTO E-IOB 

joy  Kumar Singh JTO MARRL I,F7.98 	Yes 	No 
T K 

te , .......... 



2 

77 7 5~,ez 

No  s  

	

it6mbi, Devl' 	 9 	 Ye 	 is.8.98 VAn 	 2o.9.96 to NLD SSA 
Yes 	 NLD SSA 

.19.8.98 	 21.j2.94 JTO IP 

A j 

	

jAsobanta Singh 	 OILD SSAJ 7; 15;93 tc  TILD SSA 	 I 	 t 2.93 to 3000-98  
J1,98 	Yes 	 3_9 JTO VIP 	2 0  RR" it Singh 

WO l 'o 
Yes 	 No 	 No 

JTO E OB 	702-9 	 602-98  ­41i 	aba Devi 	 NID SSA 2.3.96 to 
7. *1 2.9 

1 8 
	Yes 	 110 	 NLD SSA 

L 	 4.4.94 to 3002.98  201~,~y. j6.y_--;Chandra $ingh JTO CCP 
NLD SSA tlLD SSA 

No M-.99 	Yes 
.5*shi Kvnt,a Siiigh JTO Instn. 	 12.2.97 to 18.6.99 

Ho 	T/F GH 	 T/F Gli 
ig.6.99 	Yes JT 	 .12.99 

	

0 TBL 	 j2.92 to 31  S,, )CUmar c; 9-  h NLD SSA 13. 
NLD SSA 

-20-3(~ 	Yes 	 No 	 -00 

	

cha Singh-  JTO/Tllvn 	3. 	 s.12.98 to 16_6 Kitt.-- -I-nC,  0 	 4izoram I zoram SSA Mi 140 22.6. -000 'Ves JTO(S/Central 	 . .6.00, _qu.rj:Lt Singh 	 S.12.98 to 30 
?%To 

Yes 

	

ha  Singh' 	JTO SVP 	6.7.2000 	 SSp,---j4.12-.iqa__to 30.6.00 lbomc Z5. L - 
"1 10 

JTO (11Q) 	6.7.2000 Yes. 	 -14012*98 to 2906. 00  -L. Roben Singh 	
'A 	mizoram c, "o 	 Mizoram 

000 Yes 6 e 7 9 2 	 -2000 ~TTO (RLU) 	 .7.12.98 to-7-7 2~7.:_-H. Khogen 	
LPL 	 No 	 Mizoram SSA 	Mizoram 

a Singh JTO MDreh 	17.7.2000 Yes 	
-LD SSA -180-1 

98  to  14.7.00 
?8; 11. m6ghachandr 	

'o 	 NLD SSA N 24 4 7.2000 Yes 	 .14.7.00 
priyo Kumar Sihf~h 	JTO (InStl) 	 If 	16.12.93 to 

Yes 	 No 
Ksh. Si4rjit Singh 	JTO BllP 	24.7 

. 

.2000 	 14.12ii-93 tc)  -31 	00  
Yes 	 No 

31 	Blrendra Gingh 	JTO KL RLU 	.5.9-2000 	
No 	 No 	No P7 	

32. M,,. Rameshwar Singh JTO (S/E) 	11.12.2000 Yes 	 110 	 r__ 

	

Cp 	

JTO/(RLU) LPL 11.12.2000 Yes 	 No 	 No 	 No. 

	

33. Sanatomba Sharma 	
Al 	

.% (~ - 1,  0 
LJ O S.D. MULE CCLZV 

~d6 vocate 



BHARAT SANCHAR NIGAM LIMITED 

(A Govt of'India Enterprise) 

OFFICE.O,F THE CHIEF GENERAL MANAGER, 

NORTH EAST-1 CIRCLE, SHILLONG - 793001. 

NO STI3/ES-3/Tenure/XII 	 Dated at Shillog', the 6th  Sept. 2001. 

The-following JTOs are'hereby transferred to the SSAs/Units as mentioned .  

against.their names. 

'e~ 

S1. No. Name of the JTO Piesent unit of'posting Posted on transfer 

I . A. Kumar Singh Mizoram SSA' - Manipur SSA vice Ph. Mocha 

Singh,  JTO 

N. Chakraboty Arunachal Pradesh SSA Tripura SSA 

3. Prab.ir Pa6l Mizoram SSA Tripura SSA vice V station 

seniority 

.
4. K.R. Singh Nagaland SSA Manipur SSA, vice H. Bijoy 

Singh 

5. Chandrakant Nagaland SSA Manipur SSA, vice N. 

-Lamabam Nabakumar Singh 

1
6. B.R. Paul Mizoram SSA Tripura SSA, vice 2n,  station 

seniroty 

S.D. Singh Mizoram SSA Manipur SSA, vice Mani 

Kumar Khaidem 

 S.I. Singh Mizoram SSA Manipur SSA, vice Md. Rashic 

Ahmed 

 C.JilinSingh' Nagaland SSA Tripura SSA, vice N. 8aleshwai 

Singh 

,10. O.J. Singh Mizoram SSA. Manipur SSA vice.T.K. Joy 

Kumar Singh 

1. M.A.'Hakim Mizoram SSA Manipur SSA vice A. Jasobante 

Singh ,  
12. B.0 Paul Mizoram SSA Tripura SSA vice 3ldstation 

seniority 

f3. Th. Sharatchand Nagaland SSA Manipur SSA vice N. Nando 
Meetei Singh 

-14. Ph. Mocha Singh  Manipur  SSA  Mizoram  SSA 

~

1 5. H. Bijoy Singh  Manipur  SSA Nagaland SSA 
 N. Nabakumar Singh  Manipur SSA Nagaland  SSA 
 Mani. kumar Khaidem  Manipur  SSA Mizoram SSA 

.18. Md. Rashid Ahmed Manipur  SSA Mizoram SSA 
19. 

r— 
N. Baleshwar Singh  Manipur  SSA Nagaland  SSA 

201. T. K. Joy ~,ui mar  Singh Manipur  SSA Mizoram SSA 
21. A. Jasobanta Singh  Manipur  SSA Mizoram SSA 

Nando Singh  M6nipur SSA Nagaland SSA 

COPY 

dvocate 



SI. No.' Name of the JTO Present unit of posting Posted on transfer 

8h'yamla'l Dutta Tripura -SSA .  Mizoram SSA 

Utpal Lodh Tripura.  S~A Mizoram -SSA 

25. Bikash Sarkar Tripura SSA Mizoram SSA 

The 1 s, 2nd  3rd statiod senior m' st JTOs o'f.Tdpura"SSA are transferred to 

Mizoram against SUNo. 3, 6 and 12 as indicated above*. 

JTOs from Manipur and Tripura SSA.s are to be released first to relieve' 

~ 'JTPs'in tenure statiops. 

Copy to the release order maV be sent to this offoce for record. 

(G.N.CHYNE) 
AWL General Manager ( Adinn), 
0A) tlie'CWef deneral.-Maiiager, 

N.E. Telecom Circle-1, Shillojig. 

Copy to - :- 

1. , 	'The CGMT. NE  - 11, Telecome Circle, Dimapyr for information. 

The .bMTD Ag'artala/AizaW/Imphal for information and necessary. action. 

3.. 	The CAO. O/o GMTD Agartala/Aizawl/Imphal/Itanagar 

The A.O .! (A&P). Circle office, Shillong.. ,  

The V.O./C.O. -Shillong. 

.6. 	The President JTOA(l) E ­  10B Shillong 

7. 	The. GMTD/Arunachal Pradesh. 

(G.N.CHYNE). 
Asstt. General Manager ( Adnin), 
OM the Chief General Manager, 
N.E. Telecom Circle-1, Shillong. 

Nl 4 

jrnura 

a 

i ~Ajm 
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I 

t 

NISAYA, 

e ,  .1 (Vurip-se-r 	ecoll o f f 	 t he GeA 
VisLyict 

Dtd.:  'at 1 11111  Al 

'STB S11j].1ong or ~ 
VW 

f 011PN'1'h9-"';:` 06.09,2 001,  d, L-  -3 	 '6 d" re I-Ic r e by tr ansf 
1 ,1"a,"lour El 	a 

.~O  s 	 s no,-L- (., d 'a,,~ainst theffl,~.~. 

~,-osted. on ~ransfer to 
Of 

~b C ho 	 r 

	

V 'cc 	0- 	'Sit-,  lip .. ~TO A 

S3A 
0 2. 	 JTO 

jTO 	 Vicc 

a n d. .1j  ks* A ,,mar 
"L 	 TO 

VICO Chandl`akw it Lamabc m p 	7T, 

j 
vice 	 TO D,  s, i n,6 h 

j.ji,-,ora m SSA 
S I Singh-  ~̀ TJTO vice 

v.,  I 
illat;aland SSA' 

ng'h` "JTO'' vice C. Jiten Si 

mar  SiW 
T.K. JCJY Ku 	

Mizora.,vi SSA 	
JTO 

	

JTO ~ Pig) 	vice 

zo r 
A., 	 Sqllgv~, M~ 	 ru vIC6 .  tUO A. Hak im )  

j ­: ,-  /senapail 

JTO 1*,n~ Lr; a 1 a," 

	

v ice 	sar.,,;tciia.nd' Meete J JTO (p 	nt) 

ed. may be all ~'Cjied if requir 
e C C2, 

Ianav:­.r 'PelecoM -)/o Ger,,erc,,j ', 	L, - 	 . I 
D rict 

C 
e - 

C  

lu / 0  .; c  L,.O 0 

Thev' -rc 
in time 

A s e 	 'i c s we 

C 

tj 
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INICAtIONS 

V C I 	I': 0I I IlvCHIP, 	EN EIZA 1, N IANAII; KIZ N. 1 ,:.*I'I-: I AIVON IC I IW 1,11 1  

40 oll I SI III ~LONG - 7. 	 i 

I )a(ed al Shillong Ilie 4 Ill June P)99 i 

' I Ile follmVitin o"t -ders, orposlina and I rall-deral -C k"lled il I Ille ca (I I C (11'.11( %Nil I III III liatialk ,  

Cl Fect. 

I 	Svi STif6ri, .1'11:'() tilidel - TIA-1, Ilailagal .  is Irallsi'erved and po';ICd tilld(J. ,  I VA 1. ""hillong. 

i, 	red. vIce. Sli.P.Dlickk at (1-11146 

Sti hoiiiod I)Iickl\iil Yk midel-TIA). Shilloilly is 11.11140 - IC(I alld 1)(IsIc.d 1111do ,  '11 )K I. 

11,111"wat" \iice SH S.Palgili lralvql ~lred' 

Sri Brief 
- 
Lee Lynakhoi YFO undct- TIA -1, Aizawl is Iransferred and posled fuider T] 1. 

Shillon'd vice Sli Daitilari .1*1*('.) 1111del .  TI)NI ' Shillong fralls(al %:d. .I his is ill 

illodflic.31ion ol'11iis olliec memo ol'vven No. Oal .cd 29,10.07. 

.1. 	Sl i "~ . I 	Yk ) luldel- TIA 1, Shillong i" tralls(clud and I")"I (I 1111(la 	I )N 1. Ai/;i%N 

vice,  Sk i. I Iriel ,  Vce Lyll"'Jdloi (rall"Iel red illidt:1 - 11 A L Shilloll1 l., 

Imll .1' 1*( ) litidet. 'I DN 1, I\iz,)\Vl iA 11-.111.46 1 ed .111d lu 	k-d llildcl: I I )N Sli Slik.ish I 
vicc S11:1 i.l\, . Fildow YFC) transf ,cilvd. 

6. 	S i - i t J. I, I'm(low VI'( undo- TI )N 1, Shill0lip, is tralls'lel red -aild poskld 1111do. ,  I'l )IN 1. Aizawl 

vice Sri'S'llb.I.Sh Paill Trall"I'Cured.. 

TL ()1 - i I-Slashikanta SiilL-, Il Yk ) 11lldc: l - 'I*D1M' Dim.111111. i" (ratlskircd aild ll')qICd 1111der I !:,I A 1. 

Oc-e (Ile firs( longest SlaY Yk ) 1111del - TIAL 1111pli .,11 tfalvdcllvd. 

X.- 	t1w IWA Immcsf "'kiv Yk ) undcl-TI Wl. 	k ffalvdcf-1 cd '110 po"k-il 1111(k.l. I I )IN 

ILII~lnpllr.  -ice SH I-Sashik- 'Itila Sifigh 11 -all.4.11 -ed. 

I I I I (I C1 .  TPN 1. Imphal. vic'e I I I C. Second 1 oI I ucs I slaY 	11116.1 .  11 )N 1. Impli'll I I ;I w'-fe I I C-d 

Hw "wcond 	 lindet-TIAL 11111flial is 	I i:d md 11w0k.-d luldt'l 

Cof') (d.... 

a 
dVO4  .4dvocate 
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(III(lef 

Indua l "Iti S"i Raf ~ fll ( ' 116 :4 1 Yk Ylinder TDN .l. silil1011 Under TON-1, 11,111agar vic  S t -i 1z' 	 141*cd allid POSIM as  C 	'Ibilli.11.1 

	

13. 	SI-i IZ . 1- IjII(l 	TONI)  Ai7awl is I CI ,  . 	
. 1. 	 Posled 'IS Yl*( 	I )IN 1. limlagal. lice 	loll& 	till ICI Ued 1111del. 

The 	iollocst 
(raliql" Il .cd .111d Po l"IM illidef 	I M 1. ;C 	K. Hartiall 	Its fierved 

	

15. 	s l ,i 
iz.l%vl is 11.,111.06 1 cd and po.qCd tilider H M 1. sit 'It ice Yk Iran 16 .1-ed. ach, \ice. Sri `V1.HlI_;I1N 	 Ifolig 

	

16.- 	s I  -i 1A ice Yl*() undc.l. III.:, 	 alld P(Nfed 1111(k.1 ,  T1 Wl Sri A.Pulk.m.m.41 Yk 

17. 
i.q 1 1 ,;IIIS 1 7, 

Md P0.91ed 1111(fel vice shr. Alo , f 	? 	 .. llll ~ ell) prollfotiah~j 	 -0t, ~ .1~. 

SH P.S. 131 1 , 11fachal" Y", 	under 'I'l ,  is frallsl ~ l . l .  ed 	I M 1~,illjalj I)C\I-  yp 	 .111,11a vic~ S.ri trallsfierre'd, 

'111 Dey Y 	under 
19. 	fli-simi'dRalli, 

11 4 1 110cf -red and p0sled 1111da' 'l ,  achat v Ai/411M. vice' Sri 	 a TR 11-111.4ferred. 

MIGW frol 11 Moll (cIIIII*C stalions SlIduld be 
I relivVed ml. 	~)flllls fe'lie-ver. 	 'ill lie. 

COPV of'rele;lSe. (g( l ei - jjj ~ C  he sell( folillis office. Im. I'  cord. 

IrRut COPY 
icllmll N 1.111.1gel. Odmn) 
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12. 



Ini'Mmolion and IIccc"q;II - .v 'IfA;ml k) 

2. T1)jN-I-AizmvI. Ile is I -c(picsic (I to relieve ','Ii R.K. I ),1 ,; .11 	 ;Im"111,11i 

161ad. kiwallati. 

at 1,11,0111pli.11"I 

1. N.F-Cii-cle. shill o l1 q.  

F(11 ,  Chicl (A-11cl "ll N 
'it cle, shillolig- 
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DEPARTMENT OF TELECOM M ~N ICATIONS 
f 	 RAL MANAGER, TELECOM, ~OFFICE OF THE CHIEF GENE 

N.E. CIRCLE 9  SHILONG-793001. 

0 
No. STB/E8-3/Ten'ure/Xl, 	 Dated at Shillong the 25/8/95 

0 issue the The chief General manager N.L Telecom Circle Shillong. is pleased t 
following'order oftransfer andposting mi l *the cadre of Jr. Telecom officers to have immediate 
effect 

-ed 'and posted und TDM/Agartala Vice Sbri B.C. ~aul.JTQ/Kohima is noiv transferr 	 er 
'first Longest stay at the station who stanas transferred and Posted to Kohima.. 

Shri M.R. butta JTO/Aizawl is now transferred and,posted under TDM/Agartala Vice 
Second Longes 

I 
 t s ta JTO* at the station who stands t'ransferred, and posted to Aizawl. 

l y 

I Vice ihird Sh;iB.C. Das*JT0/Saiha is now tra'n'sferred and posted under TDM/Agarta a 
post ed to Saiha. Longest stay JTO 'at the station who , stand*s tran ~feired and 

Shri B.B. Malakar JTO/Zunheboto is now transferred and posted under TDM/Agartala -

Vice fourth Longest. stay -  JTO at the station who -stands transferred, and posted Zunheboto. 

p Shri D.K. Peb. JTO/Kohima is noW transferred and 'osted under TDM/Agartala Vice 
fifth Longest stay jT0 at the station'who stands transferred and posted to Kohima. 

Shri N.N. Mazundar JTO/Kohima.is now transferred and posted , under TDM/Agartala 

Vice sixth Longest-stay JTO at the station who stands transferred.,and posted to Kohima. 

Shri kashid,Ahmed Shah JTO/Wokha is now transferred ,and posted under TDM/imphal 

Vice first Longest 13TO at the station whoi stands transferred and posted to Wokha'. 

Slii- i A. K. S 
. 
en JTO/Aizawl is noN~ ' transferred and posted under TDM/Itanagar Vice 

n 	sted to Aizawl. first Loii,-egt stay-JTO at the station who,, itands ktrainsferr6d a A po 

Shri D. Laskar,JTO/Tura i s now tr 'a hsferred and posted under TDM/Agartala. Substitute
-

to be-  posted by TDM/Sliillong. 

ofticial from non-tennure station should move first .. 

The above n~ amed officials will be, ~ relieved on Joining 

of their relievers. 

I 

Copy of release order may be send 'to ,  this office 

for records. 

.TRUE:Copy 

vocate 

Copy to 
1­6 TDMJAGT/AZL/DMP/IP/ITN/SH. 

A.0. (Tj C-0; Shillong 
Circle Seceretary JTOA(l) 
A.E. E-k-OB Shillong-793001. 

-  S d/- 
(S 

. 
H. Majaw) 

A.G.M.T,(Adm.) 
for Chief Oeneral ManageTelecbm. 

N.E. Circle Shill6ng. 

Sd/- 
A.D. Telecom (HRD) .  

O/o. -the CGMT,.N.E.Cirele 
Shillong-793001 
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,V_ NO,  

.  ­44- 
0 

L TRIOUNAL 
GUUAHATI BENCH A 

Shri .  M.S...§Ipgh 	 .3pplicarnt(j) 
V5_ 

Union  of  India and others 
_Re spondent(s) 

I 	Mr M. B Sharma 
Advocates for the applicant(s) 

~81n~!._Addl. C.G.S.C. ____Aovoc.t&s for the Rai~onde n 

CRUxtil l  ZdIU 

929.8.96 	 Learned. counsel 	Mr 	M. 	BI'M al 
Sharma 	for 	the applicant. 	Mr G~ 

learned Addl. C.G.S.C. for the 'respondentsk" 

Mr 	MA 	Sheims ire~uegt' 	that 
this 	application 	may 	be 	taken 	up 	today 
unlisted 	as 	he 	has 	come 	from 	Imphal 
and 	the 	matter 	Is 	of 	urgent 	nature;, 
Considered 	his, 	prayer 	arld 	the. sam ie -is 
Allowed. 

Mr 	M.B. 	Sharma 	moves 	h 
: 	, 	­ 	, 	: , 

7,;  
1 

application 	on 	behalf 	of 	the 	apoll cant. 
against 	his 	order' 	of 	transfer. 	order 
No.EST/JTO/TFR/96- -  97139 dated * 10.6.1996i 
Annexure-A/15. 	I n 	0. A. No. 113196 
same 	order 	'was 'Impugned,.- 	but. is . ,the 
representation 	idati ed 	14.6.1996 	of 	-the ,  

rl ppplilcant 	had 	riot' 	been 	disposed, if., 
'the 	respondents 	that 	OA 	Al 
41ir VIt h b 4 1 1 W " 1 4?,  4) 	ro- W_ 

', to 	dispose 	-of . the 	representdt said 

within one month from the date'oflredei 	;1 ,1"l P4 

of the order dated. 2.7.1996 	In that 0. 
by respondent 	NoJ.' 'The 'r spondent 

No. I  
e 

;7,. 
his 	since 	disposed 	of 	the 	representation 1 . 	 ..... 

dated 14.6.1996 vide his order No.STS/ES- 

3/TF-NURE/Xi/265 	dated 22.8.1996, Ann~xure- -  

c A/28, rejecting the prayer of the appil 'ant 

Con the ground that his transfer Is justified 

As he 	being 	the 	longest 	stay 	JTO 	under 

TDM, Imphal in Manipur SSA. The applicant. 

therefore, 	has 	submitted 	this 	instant 

—OPY TRUE 

,vocate ::dv 9 



X14 I.S tic 
. . .......... 

contents 	of .. -the 	 h 

The AppliC8tlOn- i s 	admitted: 	~suj 	notice 'bn'- 	thC,- 

respondents 	by 	registered 	post, 	Written.'."' t t 

within.'six weeks. ~A 
71. f: 	 stater~e~i. List . , for 	written 

orde'rion 	10.10.96. 	.1
; r 

Shri N.B. 	%arms. submits. 	or 	n, 

f 	In order 	on 	the 	Interim 	;elief . prayer 	prayed, 	o .  

the 	application. 	Learned 	Moll.. 'C.G.Soc. t. 	MIr 	0 

Sarma, opposes the submission of Mr M.B,. Sharma. 

However, 	
- 
having 	heard' the 	learned counsel 	for 	the 

contd-/ ..... 

JrRUE C0 9"t 

_~Wle &d 

E 
k 

W 

QX N.o.1,64/96 . . 

29-8-966- 

application' under tection"19 	of' the 	Administrative 

Tribunals 	Act, 	1985. 	The 	contention 	of 	Mr 	M.B. 

Sharma 	Is 	that 	the 	transfer 	of .  the 	applicant 	.18 

based on malafide. In the transfer order dated 25.8.1995 

his name was not Included and Shri Rashid ,  Ahmed 

Shah, JTO, Wakha was transferred and posted under 

TDMIP 	vice 	first 	longest 	JTO 	at 	the Station who 

stands transferred and posted to Wakha. The longest 

JTO 	in 	the 	station jmphal 	at. the' relevant 	time 

was one 	Shrl 	P.B. Singh. The order 	was, 	however,Aoc' 

implemented 	because 	Shri 	P.B. 	Singh 	was 	due 	for 

his 	promotion 	and 	he 	was, promoted .' on 	22.3.1996. 

Had 	this 	order 	been 	Implemented 	Immediately . Shr~ i 

P.B. 'Singh- wou!d 	have 	gone 	on 	transfer to Wakha. 

The 	clarification 	dated 	31.5.1996 	states 	that 

Shri 	R.A. 	Shah 	was to 'be 	relelved by 	the 	longest 

stay 	JTO 	In 	Impilial. -B 
. 
ut 	the 	applicant 	was 	not 	in 

Imphal, 	but he 	was posted in Loktak at that time. 

According 	6' him .'Ahe 	applicant 	is 	the 	senlormost 

JTO 	In the Manipur Division and the transfer order 

dated 	10A..1996 	was 	Issued 	simply 	to 	deprive 	him 

nf 	his,  promotion 	to one 	of 	the 	vacant 	posts 	of 

TES 	Gr.'B' 	In. Manipur 	Division. 	Further 	according 

T'e 
' 
s 

L 
 pon ents,' to 	him 	the 	malafide. 19!eniloh-; a,-Nh% 	d 

lear from th 	der ~Aated - 	Z8.1996,  abbve' whi Is. c 	 e or 	2 

had' changed 	the 	
8 
 Ituation 	from 	longest 	)TO 

in imphal to Iongist ,,.stay. JTO under TDM,,Imphal. 

The 	oAer contention 	of. Mr U'&',','1Sh&rm6 ,  

	

sf ~r order date 	 s made. Js that the tran 	 d 

in violation 'of RuI6 37(A) ~ .of P4. T 

iff~diing the educ'afiA"of his",children'.L; 

Heard 	Mr 	M.B; -Sh41rm0'r,#nd',-' ~ 0ei4' sed 	t he ;` 



O.A.No.184196 -  

29.8.96 

iDarties and considering the nature of the relief 

sought Ini this application I am of the view that 

F 

POW, - ~, MT  

A 

z 

-n jnLeri 	order IS to .  De issued. 	ccordingly it 

is directe ; d that the respondents shall keep the 

operation of the impugned order ' dated 10.6.1996 
in abeyance till disposal of this O.A. The respondents 

may, however, take steps for early disposal of the 

O.A. keeping in view that this Js a mat-ter of P 
transfer. 

C opy of the order may 'be furnislhed to 
the counseli for the parties. 

Sd/— MEMBER (ADMN).. 

nkm 
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On 

­ e CiAcf G.-,neral ,ian2Z:,T 
j-o r t i ~, Zastern ',. ~

lcl-co.m Circle, 
S~ Ii,.Jong - , 793jJ1 

-iannel) Lhrough Proper Ci  . 

viewin,,,  of JTOs tenure transf 

	

SLLbl: Request for re 1~ 	 At T T dated 
I 
 at - ;) / I k: 1 1 %A I IZ- order ;b 5 ,1:3  

S111ii1onG 6th Sept.. 200 1 . 

~R.Ccoe,ctcd Sir, 

respect I beg to'-stato'the due regard and 
f e ,,.;  lilles for your . Itind. -cons iderAt.iOn pi eas. .e 

foildiv ,  

fice order No. 
Thdt Sirt - withl ref-exe.nce—to—your of 6th -,SePt-~ 200  Tenure/.','" dated at Shillong the 	

4 
a'2"26~ f 0 	n 

,aas issued at Sl. my triansf6!.r order 	 r 

	

rder to 11-lizora -m vice O.J. SinCh NO 'MiiO 	"I Wic ~ aid ol 	 . . . . 	. . . . 
f Manipur SSA -  is coh;- ,  

'1 1  u t :5 ir as per station seniority 0 
0 4%; Coming yet# my kurn i s n 

4.-,., 	'rTOs namely, Ireni Mungreii., and 
c. r e is 2 (" 0 J 	 ' o  

I , 	 as - JTO n - 	I li,)ur. SSA 
-.0nuba.1a c vl ,. ,ho joined in 	 w ,  

as joined he.r e in ir laftipur, 
2:5 5 (both) and I 

onged more than 7 years 1.7.98 after prol 'JTOs E is like­ -M6 ~`i- ney are also apur, 1!aFaland. ;  7 in D m, 	 and this is not my ming ik)%",  'heir turn is co, 	 T or other states?. Why trant:C6r, ~ 

they ~ c,annot,  be served, in 
:-IL~- in~ stead of' their turn ? ahv 1. c ,1. 11 sacrifice for.  'them'. 1  ' J"'' 

s JTb , ill 1 ,i6galai nd.' Very Tecentl ~r - ..  
, ,If ~ pp nrolo'nged service a 	 Ir 1,,~. 

ipur. Any way I ce.n 'go \-1,hen ,'my . 1-Urn 

r,-j ,  s f e r in -othcr. states as 1,i lcy also can in t1-1c­depdrtrhent, ­1A~-1~
` enterinr si rl,d in 	,.c bond %,11 11ilc 

Tfio. i 
station..I.... M, 	 ai,.i not violating 1~ly turn of 

c a.4.c  __bff t 
,_' !Uc ~ 'Aransf cr­ or~ der in roy case. 

Ju _)_L, 
V -to L 	 'hic C 	 , recuest you k indly 30 	therefore 	 ns - V1 jTOS or other Pea t h e s e tv,,o 

	

tr a n stf c r 6rder by u s I n f,: 	 peal. 

	

t 	 11 kindly consider my ap pplied. I hoOle, You an be a 
not if ailly accontable and justice -is 

I 	 111at Sir, 	 cod me to. 
76od off ice" and instead if f or 

	

CoMi 	f rom youl-  U~ . 	
y I a ,,,I vory sorry Sir 	may t ~111- 

t r 	 sol, ry for that. 1P -last a r. d, v e !'y I c ;I IJ aid at 
'as 	am consider n-%/ case indly 

	

e 'k-6u -aill 	 pur,-: ME-kaland cc 	 N u t I hop servi -in Dima 
c  dy served more ,han 7 year~s 	 Ct' I 	 l an in.ur and also this.is  11 in rc ~,.entl 

0 Move. 

:-oodself. 
~jith kind rc,rrdrd ~ o your 

Nexi 

-a-itpAr Y I. ~T ,,,, i s  t  o f s tation 1 	 Yours f 
56A -our _n J JQ  r 

4, 	 copy r, 	oi ~dcl 
daicd at (., .)Joykumar T e 	 1: 

J120 (P19) ,  
I /C o f s. D 
I/C of 'S i D:'r,* (Sto ~e) 

A 	r Telec6 fn Dvt.. -3c n oral ! Lan ag 0: 
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- infor;iation and n/a an 'n r k ind 

	

(2) 	 1-In"nal - cc,.se, 
fa 'c 	 0 be- I 

	

n o 	, * -1 C. 	71-C, Manipu 0 

cY. A~ :'~ 1 	r Branch 
sional 
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IN THE HOMBLE CENTRAL ?0 
GUWAHATI BENC 

O.A.No.41C 

S~ 
t 
 ri T.J. Singh ............................................. 

Vs 

— ~A'~_ . f\ 

MRI,B,W) 

20012  6 NOV 201 

Union of India &, Ors ......................................................... Respondents. 

. 	 I 	 - 

Written statementfiled by the respondents No. 1,2 and 3,. 

I Tht written statement of the respondents No. 1,2 and 3 are as follows: - 

That the copies of O.A.No.410 of 2001 herein after referred 
' 
to 

as application have been served on the respondents and the 
respondents after . going through the said application have 
understood the contents thereof. 

That the statement made in the application save and except 
those are specifically admitted and denied by the 
respondents. 

~ 3- 	That if is submitted that the transfer and posting order for 
tenure station is based on policy decision. Implementation of 
the tenure transfer order is necessary for achieving various 
targeted works as well as for relieving the official, who has 
completed the tenure service. If the transfer order is stayed 
or kept in abeyance, the whole chain in the transfer order 
will be affected. As a result the official at tenure station will 
have to suffer even after completion of his tenure period and 
as a consequence no official will be willing to serve the 
tenure station and thereby the telephone service rendered to 
the public by the Department will also suffer. The North 
Eastern Telecom Circle is havin a good number of tenure .9 
stations. As per Departmental rules officials working in the 
tenure stations are liable to be transferred on completion of 
tenure period of service. While transferring the official from 
the tenure station, the Department has to give reliever from 
other station. But if the reliever like the applicant, comes to 
this Hon'ble Tribunal and gets stay order, the result will be 
reflected on the official serving in the tenure station which is. 
harmful to the interest of the service. The stay granted by 
this Hon'ble Tribunal is putting this administration in great 
dead-lock of day to day functioning as well as public will 

__4 

4 



tA~ - 
2. 

suffer at large and for this count the stay order is liable to be 
vacated. 

rd 

1 .4. 	That with regard to the statement made in paragraph 4 and 
5 of the application the respondents have nothing to 
comment. 

5.;p 	That with regard to the statement made in paragraph 6(1) of 
the application the respondents beg to state that the 
declaration bond and condition of service in the appointment 
letter, indicates that JTOs are bound to be transferred to 
any place in the Circle or any part of India unless it is 
expressly ordered otherwise. The applicant is well aware of 
the service condition. I 

~ 6. 	That with regard to the statement made in paragraph 6(2) of 
the application the respondents beg to state that the liability 
to serve in any part of N.E Telecom Circle and in special 
circumstances in any part of India is a condition of the 
service but his application for request transfer to Imphal was 
considered on compassionate ground on the reason 
mentioned in the transfer application. 

That with regard to the statement made in paragraph 6(3) of 
the 'application the respondents beg to state that the 
assignment of duties to different t pes of work in the interest y 
of service is a condition of service. 

That with regard to the statement made in paragraph 6(4) of 
the application the respondents beg to state that it does not 
reflect anything in favour of the applicant. The Head of the 
Circle has selected some Tenure stations for various cadres 
of Post & Telecom staff in difficult places to maintain the 
'Telecom Services. It has been decided by the Head of the 
Circle that the reliever to the tenure station should be 
released in advance so that there is no occasion for delay in 
relieving the Tenure Station staff. The Annexure A/4 
mentioned in the application is related to the transfer within 
the Division i.e. now SSA. The Annexure A/4(1) in the 
application relates to the officials who has completed stay at 
Tenure Station. Order dated 17.7.79 is annexed here as R1). 

9.,  That with regard to the statement made in paragraph 6(5) of 
the application the respondents beg to state that the list 
indicate the particulars in respect of JTOs posted at Manipur 
SSA. 
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10. 	That with regard to the statement made in paragraph 6(6) of 
the application the respondents beg to state that the Tenure 
Stations declared as per provisions in P &, T letter No STB-X-
84/RIg dated the 4th  Dec'1971 are difficult places and 
transfer to and from the Tenure station are issued after due 
consideration according to the norms, practices and 
maximum output expected to be achieved during the stay in 
the difficult stations. 

That with regard to the statement made in paragraph 6(7) of 
th'e application the respondents beg to state that seniority 
was maintained at the time of issuing of transfer order. 
SI.No. 10 and 11 viz Irene Mungrei and A.Renubala Devi are 
two lady JTOs. For w ~o--m-e-n-UTUs--lf-l-s-to=en-tio-rr that the 
Mini-s-t-iY 	­Pdblic ~Grievances an-d-Pe-nsions have a 
12 points minimum Agenda for women in Civil Services in 
consultation with experts and cadre controlling authorities 
where it has instructed to make special prqvisions for women 
in service in areas considered appropriate y the c~-n-trolling 
authority. At the time of transfer to Tenure station the 
controlling authority has to see the impact of the transfer by 
looking into the practice of ensuring posting of husband and 
wife together or ensuring that the women in -  service stay with 
parents. Hence the controlling office at the time of tenure 
transfer order has not violated the norms and directives. 
(Ministry of Personnel Public Grievances and pension letter 
No:- 400-7212001-Pers I annexed here as R2) 

That with regard to the statement made in paragraph 6(8) of 
the application the respondents beg to state that there is 
school facility there. The point raised by the applicant is not 
reflecting anything against his transfer order. 

That with regard to the Paragraph 6(9) of the application the 
respondents beg to state that the applicant has not projected 
fully the implementation of the Rule 37(a) wherein it states 
that in emergent cases or cases of promotion'this restriction 
will naturally not operate. In the instant case the officer from 
tenure station are to be transferred immediately on 
completion of their tenure as per the policy laid down in 
tenure transfer cases and the applicant has been transferred 
to release another JTO from a Tenure Station. He will also in 
turn be released after completion of tenure. In this respect it 
is to mention that the Hon'ble Supreme Court Judgement 
and order dated 22nd Sept 1992 in the case of UOI Vs 
N.P.Thomas. It states that "In our opinion, the Court should 
not interfere with a transfer order which is made in public 
interest and for administration reasons unless the transfer 
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orders are made in violation of any mandatory statutory rule 
-or on the ground malafide.. 

The'transfer order issued by the Competent authority do not 
violate -  any of his legal rights. Even -if a t 

' 
ransfer order is 

passed in violation of executive instruction or orders, the 
courts ordinarily should not interfere with the order, instead 
effected party should approach the higher authority in the 
Department. If the courts continues to interfere with the day 
to day transfer orders issued by the 'government and, its 
subordinate. authority, there will be complete chaos in the 
administration which would not be conducive' to public 
interest. ( The judgement and order dated 22.9.1992 passed 
by Honourable Supreme Court annexed here as - R- 3 ). ' 

That with regard to the statement made in paragraph 6(10) 
of the application, the respondents beg to state. that the 
transfer order is fair and. as per norms and in the interest of 
service as per the service condition of JTO. Hence the 
allegation is not correct. 

That with regard to the statement made in paragraph 6(11) 
and 6(12) of the application the respondents beg to state that 
the annexure mentioned in'this paragraph is not applicable 
to the applicant as per the judgement and order dated 22nd  
Sept'1992 and more over the applicant never worked in any 
tenure station'as applicable in _P &, T order dt. 4. i2.7 1. 

That with regard to the statement made in paragraph 6(13) 
of the application the respondents beg to state ~ that the 
applicant was released from the strength.of Manipur SSA or 
28.09.2001 ie.before filing the O.A. Jn the Hon'ble Tribunal 
whereas Shri Samarendra Singh who filed the O.A.No. 184 
was still in the strength of the SSA on the date of filing of the 
OA but ultimately withdrawn the case by himself. Hence it is 
not applicable to the applicant. 

That with regard to the statement made in paragraph 6(14) 
of the application the respondents beg to state -that 
representation was disposed off and the 

' 
applicant was 

released from the strength of Manipur SSA, on 28.9.01. 
Hence the allegation is not correct. 

That with regard to the statement made in paragraph 6(15) 
of the application- the respondents beg to state that the 
applicant has never projected about his ailment in his 
representation dated 18.9.200 1. 
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19. 	That with regard to the statement made in paragraph 6(16) 
of the application the respondents beg to state that the 
applicant has approached the Hon'ble Tribunal by 

suppressing the facts of the case and thus violated the 
conduct rules of the Department. 

	

1 20. 	That with regard to the statement made in paragraph 6(17) 
of the application the respondents beg to state that the 
statement is not correct. 

	

21. 	That with regard to the statement made in paragraph 8 of 
the application the respondents have nothing to comment. 

	

:221 . 	That with regard to the statement made -in paragraph 6 (9) 
(a) to (d) of the application regarding the relief sought for, the 
respondents beg to state that the applicant is not entitled to 
any of the relief sought for and as such the application is 
liable to be dismissed. 

That with regard to the ground of relief sought for (I to VIII) 
the respondents beg to state that the applicant is not entitled 
to any relief sought for and hence the application is liable to 
be dismissed. 

That with regard to the statement made in paragraph, 6(10) 
of the application the respondents beg to state that the 
applicant was struck off from the strength of DE(P&,A) w.e.f. 
28/09.2001vide order dated 26.09.2001.in persuance of the 
order dated 6.9.2001. and order dated 18.9.2001.Hence by 
an order dated.8.10.2001 by the Tribunal giving direction to 
stay the operation of order dated 6.9.2001 and order dated 
18.09.2001. does not arise and hence the application is 
liable to be dismissed. (Released order of Shri T.K. Joykumar 
Singh is anhexed here as R4) 

That with regard to the Paragraph 11 of this application the 
respondents have nothing to comment. 

That the respondents submit that the applicant was struck 
off from the strength of the DE(P&A) O/o the GMTD, Imphal 
w.e.f 28.9.2001 A/N but the applicant has suppressed the 
fact and misled the Hon'ble Tribunal by giving false 
information and an interim order was passed by the Hon'ble 
Tribunal dated 8.10.2001 suspending the impugned order. 

t~) 



6. 

2 7. That 	the 	respondents 	submits 	that 	under 	the 	above 
mentioned circumstances the application is liable to be 
dismissed. 

28.1 That the respondents submits that in fact there is no merit 
in. this case and as such the application is liable to be 
dismissed. 

That the respondents beg to state that the applicant has 
suppressed the fact and misled the Hon'ble Tribunal which 
resulted to the interim order dated 8.10.2001 passed by the 
Hon'ble Tribunal has placed the Department in an ackward 
position. 	It is submitted that the interim order passed in 
O.A.No.410/200l . on 8.10.2001 may be vacated or to pass 
other order/orders as your lordship deems fit and proper. 
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as authorized do hereby solemnly declare that the statementsmade above in the Petition 

ar~ i true to in knowledge, belief and information and I sign the verification on this MY 

.......... ........ day of ........................... 2001. 

0 

DECLARANT 
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